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INTRODUCTION

I, the Chalrperson gf the Committea on Govermnment AsSurances (2023-2024),
having been authorized by the Commities to submit the Report on their behalf, present
this One Hundrad-First Report (17" Lok Sabha) of the Commuttes ON Government
Assurances.

2. The Committee on Government Assurances (2023-2024) ak their sitting held on
31% January, 2024 took aral evidence of the representatives of the Ministry of Youth
Affairs and Sports {Department of Sports) regarding pending ASSUTEMNCES.

3 At their sitting held on gt Fabruary, 2024, the Commitiese o0 Government
AsSUrances {1(323-1024} considered and adopted this Report.

4, The Minutes of the afaresaid sittings of the Committee form part of the Report.

5 For facility of reference and convenience, thie Observations and Recommendations
of the Committee have been printed In bold letters in the Report,

NEW DELHI; RAJENDRA AGRAWAL,
a CHAIRPERSON,
{7 Magha, 1945 (Saka) COMMITTEE ON GOVERNMENT ASSURANCES
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REPORT

I Introductory

The Committee on Government Assurances scrutinize the Assurances;, promises,
undertakings, etc., given by the Ministers from time to time on the floor of the House and
report the extent to which such Assurances, promises and underfakings have Deen
implemented. Once an Assurance has been given on the fioor of the House, the same is
required to be implementad within a period of three months. The Ministries/Departments of
the Govermment of India are under cbligation to seek extension of time required beyond the
prescribed period for fulfiiment of the Assurance. Where a Ministry/Department is unable to
implermant an Assurance, that Ministry/Department |s bound o request the Committee for
dropping it. The Committee consider such requests and approve dropping, in case, they are
convinced that grounds cited are justified. The Committee also examine whether the
implementation of Assurances has taken place within the minimum time necessary for the
purpose and the extent to which the Assurances have been implemented.

2. Tha Extracts from the Manual of Pariamentary Procedures in the Government of
India, Ministry of Parliamentary Affairs laving gquidelines on the definition of an Assurance,
the time Imit for its fulfilment, dropping/delstion and extension, the procedure for fulfilment,
etc., besides maintenance of Register of Assurances and periodical reviews o minimize
delays in implementation of the Assurances are reproduced at Appendiz-1.

3 The Committee on Government Assurances (2009-2010) took a policy declsion to call
the representabives of various Ministries/Departments of the Government of India, in a
phasad manner, to review the pending Assurances, examing the reasons for pendency and
analyze operation of the system prescribed In the Minkstries/Departments for dealing with
Assurances. The Committee alsa decided to consider the quality of Assurances implemented
by the Goverriment.

4, The Cammittee on Government Assurances (2014-2015) decided to follow the well
astablished and tme tested procedure of calling the representatives of the
Ministries/Departments of the Government of India, in a phased manner and review the
pending Assurances. The Commilttee took a step further and decided to call the
representatives of the Ministry of Parliamentary Affairs also as all the Assurances are
implemented through it

5. [n pursuance of the ik decision, the Committee on Government Assurances (2023-
2024) called the representatives of the Ministry of Youth Affair and Sports and the Ministry of
Parliamentary Affairs to render clanfications with regard to delay in implementation of the
pending Assurances pertaining to the Mln[ﬂh':;.r of Youth Affairs and Sports at their sitting held

on  31st January, 2024, The Committes Exarnlne«u in detail the foliowing 16 Assurances
(Appendices — [1 to XVI )
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14. | General Discussion by Shri | Need to promote Sports in India =5
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&. During the oral evidence, the Committes draw the attention af the representatives of
the Ministry to the fact that the Ministries/Departments are required to implement an
rssurance within a period of three months and If the Ministries | Departments are unable to
fulfil the Assurance within that time peried, then It is Imperative for them to seek extension
of time. The Ministry of Youth Affairs and Spons (Department of Sports) had a pendency of
16 Assurances out of which 03 Assurances pertained to the 15" Lok Sabha and 2 Assurances
pertains to the L6th Lok Sabha and 11 Assurances pertains to the 17" Lok Sabha. As the
hesurances belonging to the 15th and 16 Lok Sabha were very old and pending for more
than 12 years to more than 06 years and there were [nordinate delay in fulfilment of these
Assurances, the Committee enguirad about the systerm of monitoring and periodical review of
the pending Assurances in the Ministry ta minimize delay in their fulfiiment and the
mechanism availabla for implementation of Parliamentary Assurances, To this, Secretary,

Ministry of Youth Affairs and Sporis {Department of Sports) informed the Committee as
uncer:

"I take fortnightly meetings with senior fevel officers on. My Department is not too
big, In the meeting, we review ail tfe importamnt issue mciuding alf the Assurances,
special mentions, all the pendencies relating o the Parfiament, VIP refarences of the
Honorable Ministers and MPs, evenything /& reviewed, Alf the officers have been
directed to maintain the record of assurances and i the time it is being over, they
have to put it for the approval of Homble Minister for seeking extension from the
Commitiee. "

T \When the Committze desired o know whather the Ministry maintains the Minutes of

those meetings, the Secretary replied in the affirmative and assured that they will share the
minutes with the Commitiee.

8. Giving update about the Assurances, the Secretary, Ministry of Youth Affairs and
Sports stated as under:-

“Together we have 16 Assurances, Out of them, we have submitted Implemertation
Ranort in respect of 4 Assurances; request have been made for dropoing in respect of
4 Assurances, and we have requested for transfer of 2 assurances to Department of

Revenue as these pertain to them and rest 6 asswrances are under process in my
ministy



Observations/Reco tio

g, The Committee note that as many as 16 Assurances of the Ministry of
Youth Affairs and Sports (Department of Sports) are pending of which 3
Assurances are pending for more than 8 to 12 years and 3 Assurances are
pending for more than 4 to 7 years. Though the Ministry have stated that they
have been monitoring and reviewing Assurances fortnightly, the delay in
fulfillment of the Assurances was attributed to certain policy issues which takes
time. In the considered view of the Committee, there needs to be continuous
monitoring and follow up action by the Ministry and Committee apprised about
the course of action taken by them. The Committee, therefore, recommend that
the existing mechanism in the Ministry be streamlined with a view to ensuring
expeditious implementation of the pending Assurances. The Committee further
desire that the Minutes of the review meetings held from time to time in the
Ministry for monitoring of Assurances are furnished to them as it will enable the
Committee to assess the progress of implementation of Assurances. This would
also act as an accountability tool and prove to be an useful document for review
of pending Assurances, The Com mittee at the same time desire that those cases
where Implementation Reports were not made available to the Ministry of
parliamentary Affairs, be sent expeditiously for being laid in Parliament.

II.  Review of Pending Assurances of the Ministry of Youth Affairs and Sports

10, In the succeeding paragraphs, the Committee will deal with some of the important
pending Assurancas pertaining 1o the Ministry of Youth Affairs and Sports (Department of
Sports) which have been critically examined/reviewed Dy them at their sitting held on
31.01.2024

A,  Inquiry on IPL and Accountability in Sports

1. S0 Mo, 1063 dated 01.02.2011 regarding Inguiry on IPL (Sl.Mo.1)
2 S0 Mo, 104 dated 36.11,2011 regarding Accountability in Sports Bodies (.
Ne. 02)

11.  In reply to the aforesaid guestions, it was inter alia stated that the matters relating to
BCCI and IPL are under examination by the variols Investigating Agencies and
Parliamentary Standing Commitiee of Finance.

2. 1n the Status Note furnished in January, 2024, the Ministry also stated as under -

"Minfstry has no role in the investigations being done by the various imvestigating
agencies of Governmen! of fndia, Further, this Departrent would not be in position fo
ek the details of the investigations either from the Department of Reveriue or from
the Competition Appeliate Tribunal, since they may Impede the process af
investigations. Moreaver, o time line has been suggested Oy thase investigating
agencies by when the investigation would be aver. Therefore, Department of Sparts
could anly seek further extensions of time at regular intervals.”



3. Civing update to the Assurances, Secretary, Ministry of Youth Affairs and Sports
(Department of Sports) submitted durng evidence as under:-

* Gl [ want ko submit in s regard,  Whatever you toid and saw in the record, is not
deniabie. At times, we expect the report from  our concerned Departments. e are
responsibie even though we do naot receive any report from them. If mo Fruftfid
results are achieved despite of our hest efforts, even then it is our lability. Wihen I
Joined this Department, it has hean examined thoroughly and it has been found that
no report is being receved and It /5 not in aur control, then why not the responsibility
may be given o concernad Tnvestigating Departments, Because Investigation is5 i
their hands. The enguiry is puraly rachmical in nature. Then we have @ken 4 Wiy
that whoever (5 conducting the enguiry, may take the rasponsibiity. "

14,  When the Committee enquired the status from the representatives of the Department
of Revenue, the representative from the CBOT stated as under:-

"The Enguiry in the matter of IFL fad been completed in 2014.  The matter was
related to franchise, the same has beeq treated as Capital Expenditure and made
addlition after allowing degreciation on it The matter is pending in High Court. The
pendency 5 on the part of Enforcement Diractorate. They are alsa present i the
meeting. "

15. The represantative of Directorate of Enfarcement informed the Committes as under:-

" . As regards tfhe complaints of IPL amd BOCH, basically ED has taken up bwo matlers
under FEMA (Forgign Exchange Management Act) and Prevention of Monay
Laundering Act (PMLA). The ED has compieted the maiier af FEMA and issued 36
Showcause Notices ta BCCT and -other concamed persons, our of them 19
Showcause have been dispased off,  Penalty of Be.220.76 crore has been imposed
and rermaining 17 nolices are penading, some litigation are there in these, One case
of Maney Laundering taken up and lodiged the case under the PMLA. ... .. ED
took up the case in 2012, ED s working since 2012, But CBI has not filed the

- Ginee CBI has not filled the Charge Sheet our action & pending.
...... Whatever steps needed to be taken, we have already taken those steps.

16, ‘When the Committee enguired If the Assurance has bean transferred to the Ministry of
Fnance (Department of Revenue), Secretary, Ministry of Youth Affairs and Sporfs {Department of
Sports) replied in the negative and informed that they are intiating the process for transier of the
Assurances,

17 Acked about their position and thie transfer of Assurances fo the Ministry of Fnance,
Representative, and Directorate of Enforcement subrmitted during evidence as under:

"Sir, [ have & request. We have already taken all the steps. Since, invastigation s a
lengthy process, it is our request that it may be treated as fulfifed. Al the actions
have siready been faken.”



bservations m ions

18. The Committee note that two Assurances i.e. one relating to inquiry on IPL
and other relating to accountability in the sports bodies pertain to i5th Lok
Gabha and have been pending in the Ministry of Youth Affairs and Sports
(Department of Sports) for more than 12 years. The Ministry in reply to the
related Parliamentary Questions had inter-alia stated that the matters were
under examination by the Parliamentary Standing Committee on Finance and
investigations by various agencies such as Enforcement Directorate, Income Tax
and Service Tax authorities are underway. The Committee understand that many
Departments and agencies are involved in the case and the investigation process
is lengthy and there are complexities involved in arriving at a final decision for
fulfilment of the above Assurances. The Committee also note that the Ministry of
Finance have taken appropriate action as warranted in respect of issues under
the ambit of the assurances. In view of the submission of representatives from
Ministry of Finance that steps have already been taken in the matters regarding
irregularities and keeping in view their request that the Assurances may be
treated as fulfilled, the Committee hope that requisite action will be taken by
Ministry of Youth Affairs and Sports (Department of Sports) with regard to
transfer of the Assurances to Ministry of Finance or getting the final input from
them and implementation report laid in the House for both the Assurances. The
Committee will await early action on the part of both the Ministries in this regard.

B. National Sports Policy

1. USO No. 1136 dated 08,02.2022 regarding ‘Role of Sports Technalogy
(Sl No. 8).

2. USQ Mo, 1445 dated 35.07.2022 regarding "Results of Sports Paficy’
(Sl No. 10},

1. In reply to above said Questions, it was stated that National Sports Policy was Framed
in 2001 with the twin abjectives of “Broad-basing of Sports” and "Achieving Excellence n
Sports at the Mational and Irternational levels’. Further, the extant policy provides for
support of scientific back-up to sportspersons in terms of nutrition, psychology, medicne,
pharmacology, physiology, bio-mechanics and arthropometry as well as other branches of
sports science, It 15 proposed to undertake a thorough review of the National Sports Policy
tramed in 2001 in view of the massive changes which have taken place in the field of Sports
during the last 20 years. I the Status MNote furnished in January, 2024, the Ministry
informed the Committze that as the National Spaorts Policy is under finalization.

30,  Giving an update to the assurance, the Secretary, Ministry of Youth Affairs and Sports
{Department of Sports) submitted before Committee in the evidence as under:—

T have already submitted that the existing sport poficy was framed in 2001, It has
not been renewed yet, The new policy s UNGer process. Jt takes time. Therefore §
request you to give axtension far 2t least six months.”



Qbservatigns/Recommendations

21. The Committee note that two Assurances relating to important issue of
framing of National Sports Policy are pending in the Ministry for fulfiliment. The
Committee are given to understand that the existing sports policy was framed in
2001 and it has not been renewed yet. The Ministry are still in the process of
finalizing the new sports policy. The Committee have been informed that the
process will take some time because of associated need for wider consultations
with Ministries/Departments, States/UTs and other Stakeholders concerned. The
Committee also agree that massive changes have taken place in the field of
sports during last 20 years and the drafting [formulating of sports policy has to be
all encompassing taking into account all these changes. At the same time, the
Committee feel that the National Sports Policy needs to be finalized in a time
bound manner so that promotion of sports activities do not get a setback. There
is an imperative need for finalization of the National Sports Policy as the activities
relating to Sports are essential components of development of youths which help
in promoting good health, comradeship and a spirit of friendly competition,
which, in turn, has positive impact on the overall development of personality of
the youth. Further, excellence in sports enhances the sense of achievement,
national pride and patriotism. Sports also provides beneficial recreation, improve
productivity and fosters social harmony and discipline. India boasts a rich sports
heritage and a comprehensive sports policy formulated in time will go a long way
to all round development of sports in the country including the infrastructure and
sports eco-system in the country. The Committee, therefore, recommend that the
Department of Sports should make more concerted efforts and scale up the level
of coordination with all concerned so that the New National Sports Policy sees the
light of the day within a definite time frame. The Committee urge the Ministry to
fast track the process and bring the policy soon to fulfil the pending Assurances
and lay Implementation Reports for the Assurances on the Table of the House.

C Construction of Sports Complex by SAlL

USQ No, 969 dated 13.12.2022 regarding 'Construction of Sports Complex
by SAT’ (SI1. No. 15).

22, In reply to LIS No. 969 dated 13.12.2022 regarding ‘Construction of Sports Compilex
by SAL, [t was stated that the Sports Authority of India {SATI} through its Regional Centre at
Kandivali has signed & Memorandum of Understanding (MaU) with the State Government of
Maharashtra on 30.08,1989. The Mol mandates permission/NOC of the State Government of
Maharashtra to SAI for carrying out various projects on the said land. The State Govemment
s yet to grant the permission/NOC to:SAI to praceed with the projects, as the land belongs
to the former. Officials from the SAI, Kandivali centre have recently, on 16,11,2022, held a

meeting with the State Government officials for speedy grant of permission/NOC by the State
Government

23, The Ministry of Youth Affairs and Sports (Department of Sports) in its Status Note
furnished in January, 2024 stated that SAT Regjonal Centre (RC) Mumbal and State
Government of Maharashtra are in the process of finalization of Mol), such that they may






jointly create, administer and make best use of the land parcel to create sporting facitities of
ntarmational standards at Kandivall. Reqular meetings are ongoing with respect to the
finalization of Master Flan and Mol. The latest meeting between SAL RC Mumbai Dfficials
and State Government nominated Technical and Financial Consultant was held on
23.05.2023,

34, Giving an update on the implementation of the Assurance during oral evidence,
Secretary, Ministry of Youth Affairs and Sports (Department of Sports) stated as under:-

"Sir. in this also we will send vou & reply.”
ol tions/R saEdaE]

25,  The Committee note that the Sports Authority of India (SAI) through its
regional centre at Kandivali has signad a Mol with the State Government of
Maharashtra on 30.8.1989, 5A1 Regional Centre Mumbai and State Government
of Maharashtra are in the process of finalization of MolU, such that they may
jointly administer and make best use of the land to create sporting facilities of
international standards at Kandivali. Regular meetings are ongoing with respect
to the finalization of Master Plan and Mol. There has to be an amicable solution
to the issue for the holistic development of sports infrastructure in the State. The
Committee also heard the submission of SAI authorities as well as the
representative from Maharashtra Government on the above assurance during
their Study visit to Mumbai on 10™ January, 2024, The SAI representatives as
well as the representative from State Government of Maharashtra assured the
Commiittee to look into the issues for early settlement. SAI manages various
sports centred schemes towards training of sports discipline across the country
and the setting up of sports complex as per the MoU under reference will boost
the morale of the institution to support and promote sports in a better way. The
Committee impress upon the Ministry of Youth Affairs and Sports/SAl to revisit
the issues in coordination with State Government for finding out ways and means
for smooth execution of the Mol as well as implementation of projects as
envisaged without further delay. The Committee hope swift action will be taken
in the matter for fulfilment of the Assurance and Implementation Report laid on
the Table of the House.

NEW DELHI; RAJENDRA AGRAWAL,
06 _February, 2023 CHAIRPERSON,
17 Magha, 1945 (Saka) COMMITTEE ON GOVERNMENT ASSURANCES
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Chapier 8

| Assurances ]

8.1 During the course of reply given to a question or Definitian
a discussion, if a Minister gives an undertaking which
involves further action on the part of the Government in
reporting back to the House. it is called an ‘assurance’.
Standard list of such cxpressions which normally constitute
assurances as approved by the Committee on Government
Assurances (CGA) of the respective House, is given at
Annex-3. As assurances are required to be implemented
within a specified time limit, care should be taken by all
concerned while drafting replies to the questions to restrict
the use of these expressions only to those occasions when
it is clearly intended to give an assurance on the floor of
the House.

8.2 An assurance given in either House is required to be Time limit for
fulfilled within a period of three months from the date of gﬂlﬂ:“
the assurance. This limit has to be strictly followed.

8.3 To ensure early fulfillment of assurances, enlire Unline Assumnces
process beginning from culling out of assurances from [‘:E::;:"E System
the proceedings of the THouse to the submission of
[mplementation Report including extension of time,

dropping and transfer of assurances have been automated

through a Software Application named “Online Assurances

Monitoring System™ (OAMS). Requests for cxtension of

time, dropping or transfer of assurances and submission

of limplementation Report through any other offline mode

shall not be entertained under any circumstances.

7
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Deletion from the
list of assurances

Exrension of tme
finr Fulfilling an
AEELFAnCE

Registers of
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8.4 When an assurance is given by a Minister or when
the Presiding Officer, directs the Government to furnish
information to the House, it is extracted by the Ministry
of Parliamentary Affairs, from the relevant proceedings
and communicated to the Department concerned online
through ‘OAMS’ normally within 20 working days of the
date on which it is given on the floor of the House,

8.5 If the administrative Ministry/Department has any
ohjection fo treating such a statement as an assurance or
finds that it would not be in the public interest to fulfill it, it
may upload its request at ‘OAMS’ withina week of treating
such statement as assurance for getting it deleted from the
list of assurances. Such action will require prior approval
of the Minister concerned and this fact should be clearly
indicated in their communication containing the request, [f
such a request is made towards the end of stipulated period
of three months, then it should invariably be accompanied
with a request of extension of time. The department should
conlinue to seek extension of time till the decision of
the Committee on Government Assurances is conveyed
through *“OAMS’. Requests received through offiine mode
shall not be entertained by either Rajya Sabha/Lok Sabha
Secretariat or Ministry of Parliamentary Affairs,

8.6 If the Department finds that it is not possible to fulfill
the assurance within the stipulated period of three months
or within the period of extension already granted, it may
seek further extension of time as soon as the need for such
extension becomes apparent, indicating the reasons for
delay and the probable additional time required alongwith
details of action taken/progress made in the matter. All such
request should be submitted at ‘OAMS” for decision by
CGA thereon with the approval of the concerned Minister.

8.7.1 The particulars of every assurance will be entered by
the Parliament Unit of the Ministry/Department concerned
in a register as at Annex 4 after which the assurance will be
passed on to the concerned section



8.7.2 Even ahead of the receipt of communication from
the Ministry of Parliamentary Affairs through ‘OAMS’
the section concerned should take prompt action to fulfill
such assurances and keep a watch thereon in a register as
at Annex 3.

8.7.3 The registers referred to in paras 8.7.1 and 8.7.2 will
be maintained separately for the Lok Sabha and the Rajya
Sabha assurances, entries therein being made session
wise.

The Section Officer in charge of the concerned section
will:

(a) scrutinize the registers once a weelk;

(b) ensure that necessary follow-up action i5 taken without
any delay whatsoever;

(c) submi the registers to the branch officer every fortnight
if the House concerned is in session and once a month
otheérwise, drawing his special aitention to assurances
which are not likely to be implemented within the
period of three months; and

(d) review of pending assurances should be undertaken
periodically at the highest level in order to minimize
the delay in implementing the assurances.

8.8 The branch officer will likewise keep his higher
officer and Minister informed of the progress made m
the nmplementation of assurances, drawing their special
attenition to the causes of delay.

8.9.1 Every effort should be made to fulfill the assurance
within the prescribed period. In case only part of the
information is available and collection of the remaining
information would involve considerable time, an
Implementation HReport(IR) containing the available
information should be uploaded at "OAMS® in part
fulfillment of the assurance, within the prescribed time
limit, However, efforts should continug to be made [or
expeditious collection of the remaining information for
complete implementation of the assurance at the earlicst.
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8.9.2 Information to be furnished in partial or complete
fulfillment of an assurance should be approved by the
Minister concerned before it is uploaded at *OAMS’ in both
English and Hindi versions in the prescribed pro forma as
at Annex-6 , together with its enclosures. After online
submission of the Report for fulfillment of the assurance
partial or complete as the case may be, four hard copies
each in Hindi and English version with one copy of each
version duly authenticated by the officer concerned should
be sent to the Ministry of Parliamentary Affairs for laying
until e-laying is adopted by the concerned House.

8.9.3 The Implementation Report should be submitted
at'OAMS” only. Implementation Report sent by any other
mode orsent to Rajya Sabha/Lok Sabha Secretariat directly,
will not be considered for laying.

8.10 The Ministry of Parliamentary Affairs, after scrutiny
of the Implementation Report, will arrange to lay it on the
Table of the House concerned. A copy of the Implementation
Report, as laid on the Table, will be forwarded by Ministry
of Parliamentary Affairs to the member(s) concerned.
Details of laying of Implementation Report submitted by the
Ministry/Department concerned would be made available
by the Ministry of Parliamentary Affairs at ‘OAMS’. The
Parliament Unit of the Ministry/Department concerned
and the concerned section will, on the basis of information
available at ‘OAMS’, update their records.

8,11 Where there iz an obligation to lay any paper (rule/
order/notification, etc.) on the Table of the House and for
which an assurance has also been given, it will be laid
on the Table, in the first instance, in fulfillment of the
obligation, independent of the assurance given. Affer this,
a formal report regarding implementation of the assurance
indicating the date on which the paper was laid on the Table
will be submitted at “OAMS’ in the prescribed pro forma
(Annex-6) in the manner already described in para 8.9.2
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8§12 Each House of Parliament has a Commitiee on
Government ASSUrances pominated by the Chairman/
Speaker, It scrutinizes the Implementation Reports and the
time taken in the fultillment of Govemnment ASSUrances
and focuses atiention on the delays and other significant
aspects, if any, pertaining to them. Instructions issued by
Ministry of Parliamentary Affairs from time to time as
available on “OAMS' are to be follow ed strictly.

§.13 The Ministries/Departments will, in consultation with
the Ministry of Parliamentary Affairs, scrutinize the reporis
of these twoe Committees for remedial action wherever
called for.

8.14 On dissolution of the Lok Sabha, the pending
assurances do not lapse. All assurances, promises or
undertakings pending implementation are serutinized
by the new Commitiee 0D (GGovernment Assurances for
selection of such of them as are of considerable public
importance, The Committee then submits a report te the
|.ok Sabha with specific recommendations regarding the
assurances to be dropped or retained for implementation
by the Government.

Clonumitliess
on Governiment
Assurances

RSR 211-A
LS8R 313, 324

Heports of the
Cammitiees on
Crovvamment
ARSUTAENCES

Effect ¢n assurances
on dissolution of
the Lok Sabha






GOVERNMENT OF INDIA
MINIETRY OF YOUTH AFFAIRS AND SPORTS

(DEPARTMENT OF SPORTS)
LOK SABHA

UNSTARRED QUESTION NO.1063
TO BE ANSWERED ON 01.03.2011

inguiry on IPL
10635, SHRS INDER SINGH NAMDHAR):

Wil the Ministssr of YOUTH AFFAIRS AND SPORTS ke
plesued to state:

(=) whether there sre reports that a large scale bungling and
coruption charges have been |evelled agsinst the
authorities of Indian Premier League (IPL)-IIE;

(i) if 50, the resction of the Gevernment thereto;

{2} whether any inguiry has besn conductsd by the Govermment
in ihis regacd; and

@) i oo, the progress mads and the fndings thersof alongwith
the action taken/being taken thereon?

THE MINISTER OF STATE (INDEFENDENT CHARGE) FOR
YOUTH AFFAIRE AND SPORTS
(SHRE AJAY MARKER)
(a) to |di Ministry of Youth Affsire snd Sports does not desl
with the indian Premier Lesgus (IPL), which is & T 20 domestic
inker — aify towmament. in the recant past, there hawe been
several controversies surrcunding the IFL. Whils the Minlatry has
not set Gp any committes, w ook nte the allegations periaining
mﬁLﬁmmﬂalﬁrﬂnﬁmhﬂﬁcﬁhnﬂimmnmﬁﬂ
exmmination by the Parilamentary Standing Commithes of

MY

e
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B
Separately, Investigations by the Enforcemant Directorste,
Income Tax and Service Tex authorities are sziza underway.
Further, on the advice of the Central Board of Direct tanes, ths
matter concerning award of media rights by BCCHIPL to Mo
Group and W23 Group, has besn referred to the Minlstry of
Corporate Affairs, to enguire into these Iszues, undar the
provisions of the Compstition Act, 2002, gs prelirminary
investigations, have shown prima facle evidence, of the
monopolistic naturs of working of the BCCI, and the compenies
involved in these sgresments.

Compatition Commission of India has Informed thet an

information flled ws 19(1) Act, 2002 regarding the sublect lssve
s under Investigation with the Director Genzpal of the

Commizsien,

Bhdrdire



GOVERNMENT OF INDIA
MINISTRY OF YOUTH AFFAIRS AND SPORTS
LOK SABHA STARRED QUESTION NO. 104
ANSWERED ON 29.11.2011
ACCOUNTABILITY IN SPORTS BODIES

104. SHRI P.C. GADDIGOUDAR
SHRI A.T. NANA PATIL

Will the Minister of Youth Affairs and Sports be pleased to state;-

(a) whether the Government has conducted inguiries Into the various allegations of
irmegularities in the Board of Control for Cricket in India (BCCI/Indian Premier League

{IPL) In the country;

(b} if so, the outcome thereof, agency-wise;

() whether requests have been received from various quarters, for bringing BCCL
under the ambit of the Right of Information Act, 2005 s0 as to ensure transparency In
its funchioning;

(d) if so, the views of the Government thereto; and

{e) the other steps taken/proposed to be taken for bringing transparency and
accountability In the functioning of sports bodies in the country?
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ANSWER

THE MINISTER OF STATE (INDEPENDENT CHARGE) FOR YOUTH AFFAIRS AND
SPORTS (SHRI AJAY MAKEN)

(8 to (e) A statement s flald on the Table of the House.

STATEMENT REFERRED TO IN REPLY TO PARTS (a) To (e) OF THE LOK SABHA
STARRED QUESTICN NO.104 FDR REPLY ON 20.11.2011 ASKED BY SHRI P.C,

GADDIGOUDAR AND SHAI AT, MNAMA PATIL REGARDING ACCOUNTABILITY IN
SPORTS BODIES

(2) & (b) Various agencies of the Government namely the Enforcement Directorate.
Income Tax and Service Tax Departments have conducted inquiries into the allegations
of irregularities in the Board of Control for Cricket in India (BCCI/Indian Premier League
(IPL) in the country. The Standing Committee on Finance (2010-11}) in its Thirty-Eight
Report on the subject, as available on the website - 'Tax Assessment/Exemption and
Related Matters concerning IPWBCCIY has alse made the following
observations/recommendations:-

1. On the basis of such an extensive scrutiny, the Committee are Indined to conclude
that the fair name of a much-loved sports in the country, which is known as a
‘gentlemen’s game’ should not have been allowed to get sulied and embroiled in
transgressions of law ‘off the field’,

2. The Committee are thus constrained to conclude that the Income Tax Department
has been very lenient on BCCI allowing them to enrich thelr coffers at the expense of
the exchequer, The Committee would therefore like this matter to be thoroughly
probed and an action taken report furnished to the Committee within one month of the
presentation of this Report. In the meantime, the Committee desires that all the
pending tax assessments in respect of BOCT should be finalized on the strength of the
Department’s decision to withdraw exemption originally granted to BCCI,

3. Itis thus quite evident that the Income Tax Department has been rather inconsistent
in bringing BCCI into the taxability net. The Inordinate delay and gross inaction In
finalizing assessment cannct but reinforce the Committee’s desire seeking a thorough
prabe into the whole gamut of this issue, bringing out clearly the culpability of the tax
officdals concernad with granting exemptions and finalizing assessments in this case.

4. The Committee would expect that the income tax assessment rélating to BCCI-IPL as
well as the franchisees and other entiies connected with IPL for all the relevant
assessment years are taken up on priority and finalized in a coordinated manner after
taking necessary inputs from the investigating agencies as well. The Committea shoyld
be apprised of the assessment thus made and the gquantum of taxes realized
therefrom.

2, The Committee desire that the adjudication of service tax demands should be made

expeditiously and they be apprised of the quantum of tax realized therefrom as well 2s
the amount of interest and penalby levied thereupon.
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6. The Committee would like the enquiries/investigations relating to suspected Forelgn
Exchange Management Act violation relating to gwnership of the IPL Franchises, nature
of the foreign investment and valuation of shares and transfer thereof in respect of
some franchiese to be expedited and brought to their logical end within a period of six
morths from the presentation of the Report and the action taken submitted to the
Committee,

7. The Committee would llke the Government to thoroughly investigate violations
committed by BCCT and other specified IPL franchisees relating to investments macde by
IPL franchise, which have been routed from outside India through entities located in
countries such as Mauritis, Bahamas, Britich Virgin Tsland etc. without the permission of
RBI or the Income Tax Department for opening and operating foreign currency account
in South Africa. The Committee should be apprised of the specific action taken in this
regard.

8 The Committee would like to be apprised on the follow-up of penal action taken Dy
RBI against the Axis Bank, HDFC Bank and Siate Bank of Travancore, Jaipur Branch for
not complying to the FEMA provision and not exercising due diligence in obtalning
necessary declarations and documents, scrutinizing inward remittance form for FDT and
their timely reporting, checking of KYC report including variance in the address etc.

9. The Committee desired that the Reglstrar of Companies and the Minlstry of
Corporate Affairs should take deterrent action against the defaulting franchisees as per
the provisions of the Companies Act and report compliance to the Committee within
three months.

10. The BCCI should look inward the issues relating to mismanagement of the
administrativa and commaercial aspects of IPL and should set the affairs of the BCCI
right, BCCT should improve their procedures and practices <o that controversies such as
in the conduct of IPL are pre-empted and avoided and do net bring & bad name to the
game of the cricket.

11. Since the issues of conflict of Interest involved in the office-bearers of BCOI

simultanescusly owning and running IFL teams is sub-judice, the Commities would
refrain from commenting on the matter,

12, With regard to reported Irregularities in award of media rights and commercial
contracts executed in the course of the IPL, considering the seripus iregularities and
offences, the Committee would llke the Investigating agencles to look into all matters
relating to breach of taw and identify and punish all those persons responsible for the
same without further loss of time,

13, Regarding tax exemption of about Rs.45.00 crores granted to International Cricket
Coundil (ICC) on the revenue generated from the recently concluded World Cup Cricket
Tournament, the Committee are not convinced about the tenabilty of the tax
examptions given to the ICC, as the World Cup received huge sponsorships and was
patronized by the corporate sector in a big way, Therefore, the Committee are of the
considered view that the tax exemption granted ot ICC using discretionary powers
under the provisions of general exemption for international sporting events was
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unjustified and devoid of merlt. The Committes recommend that the tax exemption
granted to ICC be reviewed by the Department of Revanye.

14. In the larger context, the Committee would fike the Ministry of Finance
(Department of Revenue) to not only expedite finalization of assessment and
investigation on a fast track basis in this particular case but also devise a coherent and
consistent paolicy for the future, whereby high profile money-spinning events such as
the IPL are not kept out of the ambit of taxa bility.

In the meantime, the action taken 0 far k& as  below:-

(i} Mwmwmmwnﬁmm
conducted so far they have issued 19 Show Cause Notices for varlpus FEMA

contraventions  involving amounts agoregating  to  Rupees 107743 Crores
approximately.

(i) The Income Tax Department has informed that they have conducted inquiries into
the affairs of BCCI and entities relating to the Indian Pramier League, from the tax
angle. Inguiries have been conducted as regards the scurce of investment made,
income generated from the IPL activities, allowability of various expenses claimed.
BOCI was registerad ufs 124 of the Income Tax Act 1961 and therefore entitled to
exemption on its income under sections 11 and 12 of the Act. IPL is a part of BCCI and
has no separate legal status.BCCI amended its objects from 1 June 2006. During
assessment proceedings of BCCI for AY 2007-08, this change in objects was noticed,
Allahabad High Court, in the case of Allahabad Agricultural Institute and Ancther Vs
UCL and Others, held that once the ohjects are changed after registration, fresh
reqgistration Is required as the earlier registration does not survive. Taking recourse to
this ruling, the registration granted to BCCI under section 124 of the Act was
withcdrawn with effect from 1 June 2006. Consequent to withdrawal of tax exem ption in
the assessment completed for assessment years 2007-08 and 2008-09, tax demand
amounting to Rs.118.04 crores and Rs.257.12 crores has been raised for the two

assessment years respectively. tigati | €58 0N |ssues involved
in i lvidu BCCI- nd entities clated with IPL.
The source of for inves: indivi ms | ing inv and

[eferences through Foreign Tax Division, CBDT have heen sent to various courntriss for
obtaining information on these investments, The income and expenditure shown by the
lated ' a

BCCI-IPFL, the IP examined by the
i cto fln De nd al a ing officers
during scrutiny assessments. Investigation Is under p a atin

TD5 has been under examination of the Income Tax department since IPL-1 in April
Z008.The Income Tax department has also taken necessary action to invectigate the
allegations involving tax evasion and undisclosed / layerad investments, Enquiries were
made by Investigation Directorates in Septernber 2008 from BCCT about the various
agreements in respect of media rights, especially fresh agreement that was signed by
BCCT with WSG, Maurltius. The first survey action in respect of IPL was conducted on
15th April, 2010 and subsequently, survey and search actions were akso conducted on
the various IPL teams in order to investigate the source of investment and taxability of
income,
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() So far as evasion of Service-tax is concernad, as per the latest status as on
31.12.2010, show cause notices involving an amount of Rs. 159.12 core have been
issued to various service providers/stakeholders in relation to IPL for recovery of
sarvice tax, Details are as follow:-

S.No. Zone/Directorate Mumber of Show Amount involved
Cause Notices  (Rs. in crore)
issued

1.  Ahmedabad 1 00.03

2. Banglore 32 223

3. Chandigarh 9 13.76

4, Chennai 29 21.30

5. Delni 14 33.30

6. Kolkatta 2 00.27

7 Meerut 1 D0.02

8, Mumbal-1 5] 64.58

9,  Shilong 1 00.04

10. DGCEI 1 03.62

Total 9% 159.07

(iv) On the advice of Central Board of Direct Taxes, the matter concemning award of
media rights by BCCI/IPL to MSM Group and WSH Group has been referred to the
Ministry of Corporate Affairs to enguire into these issues under the provisions of the
Competition Act, 2002, as preliminary investigations have shown prima fade evidence
of monopolistic nature of working of BCCI and the companles involved In these
agreements. Competition Commission of India on 3rd June, 2011 informed that the
m&mmummm Act, lﬂ-Dz a_n:i w

() & (d): The need for bringing National Sports Federations (NSFs) including BCCT
under ambit of Right to Information Act, (RTI) 2005 has been voiced from time to fime.,
Wﬂn_ﬁm&&w@mmjm

M@Iﬂﬂﬂlﬁﬂijﬂ_ﬂﬂﬂn asked o Indlt:ate mmﬂmm_ﬂ]gmﬂﬁ Although,

the Central Government does not extend any direct finandal assistance to BCCI but
from fime to time the Central Government has been granting concessions In income
tax, customs duty, etc to BCCIL. The State Governments also have provided land in
many places of the country for cricket stadiums at concessional rates, much below the
market prices. Notwithstanding the above, the Government has proposed to bring all
the National Sports Federatlons including the BCCI under the RTI Act in the proposed
Mational Sports Development Bill, 2011, with provision of exclusion dause protecting
personal/confidential information relating to athlatas,
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(e) In order to bring transparency and accountabliity in the functioning of NSFs,
Government fs formulating a regulatory framework with the objective of promoting
good governance among sports bodies, The Draft of the National Sports Bill has been
placed in the public domain for pre-legislative stakeholders consultations, Following are
the salient features of the proposed National Sports Development Bill, 2011:-

a) Central Government support for development and promotion of sports including
financial and other support for preparation of National teams, athletes’ welfare
measures and promoting ethical practices in sports including elimination of doping
practices, fraud In age and sexual harassment in sports, Rights and obligations of the
Indian Olympic Association and National sports Federations (including adoption of basic
universal principles of good governance and professional management of sports).

b) Participation of athletes in the management/decision making of the concerned
Matlonal Sports Federation and the Indian Olympic Association through the Athletes
Advisory Council,

c) Duties and responsibilities of the Sports Authority of India and the Government of
India, which have been clearly defined.

d) Mechanism for sports dispute settlement and establishment of = Dispute Settlernent
and Appellate Tribunal,

) Greater autonomy to National Sports Federations and diiution of control af
Government over the National Sports Federations.

f) Bring National Sports Federations uncder Right to Information Act, 2005 with certain
exclusion clauses for protacting personal/confidential information relating to athlates,

g) Specific provision has been inserted in the anti-doping clause to excude the
administering by the MNational Anti Doping Agency (NADA) of those provisions of the
World Anti Doping Agency (WADA) Code to which the International Federation of the
Sport is not subject,

h} A duty has been enjoined upon the coaches, guardians and other support personnel
to prevent unethical practices in sports such as doping and fraud of age.

1) Specific provisions have also been made to ensure that National Sports Federation,
the National Olympic Committes, the Sports Authority of India adopt or undertake
measures not only to prohibit sexual harassment at workplace for sports but also
provide approprigte conditions for women in respect of work, leisure, health and
hygiene. Other measures have been provided for setting up a complaint mechanism for
redressal of complaints with a committee headed by a woman, or a special counselor,
whilst adhering to the principle of confidentiality.
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LOK SABHA

aT WERED GLUESTIOR PR, aldEs
70 BE AMSWERED OH 1, AL 0D

m‘tlmnnﬁﬂnmnnt Hit pational Pam Adlbetic Charmplonsiilps Minot

*d g, DR HEEHA "JEJRTWUH'I#-H GEVIT:
ﬂl-lnt?.-mn SUPTRIVA SULE:

Wil the Minisi=l of YOUTH AFFAIRS ANL spORTS he pleassd o gtant

i whather e Gowamment has tolen note of the 1L preatmani mieted aut
10 the difterentiy-piled athlates cue &9 poor conditions and 1pck ol
pifsouate papic  Tnolikaes o e HEM T TE C DAkt

clampicnship Binet tymid recently in Glhiaziabae

iy o, the dptalis thereot and the resction of fhe Goveinmont thoevradn
atong with the funds allesntod o the purp: S0

(2] st hiz A rInERL has mopdicied a0y il o the i
naident, I S0, tiwe outoanie tisarood ncd tho fullowe-up Setion fiareoeil

(e} oty e GEovernment propeses 0 (e any policy o e e
il frmadiey standards fof e trding jodging, food ang othet ot 67
athletes ot saeh gvonts ant Elso upderiaks inspoationt belort Hhu

pyernt 10 e LI eomplipnc af auwoh sipndards B if sa, the detsite

thereal; and
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THE MUISTER OF STATE :_mﬂEFEHDEHT CHARGE) FOR r UTH RFFAERS
AMD SPORTS '
(THEL A AHARMNTS sONOVAL)

(o) 1w (=) # stovemoak 15 i gn thie Tabie of the House.
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cTATEMENT REFERRED TO IN REPLY YO PARTS (a) 1O {o) OF THE LOK
spbHA STARRED QUESTIOM NO.434 FOR HEPLY OM 28.02-20115 ASKED BY
V. HEENA VIJAYHURAR GAVIT AND SHTIMATE SUPRIYA sUL.E REGARDING
SRR R AGEMENT (N NATIONAL PARR ATHLETIC CHAMPIONSHIP MEET.

i Yorkire ThinClawns

by @ ki Thes $50 Baional Pasa Athletics champlenship was conducted by
tiyee Lipinr Prodesh Porslanpic Assoclaton feni 20W to Z2s March, 20793 al
s iapeds UL, smter the egls of Parnbymple cemmittes of Indin (PG, the
ceaional Sporss Federaiien [HEF) for Par Sporis The PCI was sanctiohad n
et af B 200 FEidhs a5 por npproved nacns af assintonce o MEFs, '@

supplerasny thel) renourcts Tl vicleting tive gt
chore woers media reporis about the nathetic Inirnsirucuere ALl

sdnwe and lnek of bosic smonithes for the athletas during the antire poriod of

Tl e o

Bporis cileariey ot Indla  (SAL) ~opducted  an onguiry  and
cubmitied fts rmpor, to e Winkstey, b poer the reiare, thi auant Who
cigmwinen nd the Janhit Faa opens Aeadenyy, Govimlpuraim, Ghg vigkzalhadd ghf.0
walakizly alidd E.F fave [meilities Tor conduct of a aatlonal championship and sico
spsior attied Facilities required for differonily=-nhled athiztes such as ramps,

s btad-li oy oalery, lockapiong Tncilities, £TC. There wags tetal ack of

sirmenn iz eren sl st ohd gontfuct o Hur edesis

RBesed G e repert sulanitien by gal, o ehow-critee nolice WLE
anies 1 PG on 1E-04-2015. The Govemmenl L‘n:uciu-r:l iciter dated 19-0¢
04 fram the Intemasional Parslympie Committes (1PC] suspending PRL with
ngdintg effepet for an onlimited pariod of time. Meaping it viow the gerinng
compinints frooy difforent  guartoes Imeluding plavers and modia, alleging
pesr  mnangemest n the copdust of the 48 Matlenal Parn Athlslics
Ghomplanship, 20418, soouiry report ! subymitted by SAL ond suspension of P
hy the eoncemed Bvemedonal Fedeiation, the Govemment suspendad ihe

cetgnitinn gheer (o POD ride onder dnfed TRUALDGS weith Tnamediioge oifoct,

Furtizesy my Grides e pratect ihe Intergs tof the-paro-nkhidias, the fju*ﬂ.ll‘lllm.nL
Tana weritles o 100 o4 2R-RAS0TE e eliher constitule on adshoo oommitices tu
cierle T placa of el dil & teticration s granted recagatiion by IPC jor patra-
diodes Iy dpois oo o omirhedlse ive Suvemrnenl o comstlitute suenh &
LU PR R R LT
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~{d) and (¢) Madam, N&Fs are autonomous hodles ruﬂi:lterﬂd under Socleties/
Companies Act. Govenment does not normally Interfere in their day to day
activities which Includes holding of various events. MAlse, Government
funding for such events 5 only supplemental in nature, Hevertheless,
Government has Issued Instructions making It mandatory for all NSFs lo
conduct national champlonnahlps every year and It Is Incumbent upon them
te draw the calendar of events well In advance and display It on their
website and also to take all measures for the =zmooth conduct of the
champlonship with & vision to empower the athletes to reach thelr optimum
ﬁntnnl:lal. In view of reports of poor management at the 15™ National Para
Athletics Champlonship the Govemment has also issued instructions to all
recoghnised MSFs for providing basie minimum facllities such as clean
drinking water, adeguate number of clean toliets, proper lighting and fans In
the ooms for athletes, provision of neat and clean linen, proper transport
facilities, provision of hygienic & healthy food, disabled friendly tollets and
playing arena for differently-abled athletes, creation of grievance cell for
playars for the entire duration of the event, separate change rooms and
tollets for beys and girls, round the clock first-ald facilitles, ete. to the
players and officials including physicaily challenged sportspersons during
the eanduct of various national and Intematlonal events. These Instructions
have been made an integral part of the National Sports Development Codo of
ndla, 2011 (NSDECI), compliance of which has been made mandatory for all
HNSFs.
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(€). 4Bd)
SHRIMATI SUPRIYA SULE : What happened in Ghaziabad was a very ghameful

and a very unfortunate incident. A8 per the reply, the Minisiry seems to have taken
action, | want an assurance from the hon. Minister that this sort of a thing never
ever happens hecause differently-abled people are very mportant and relevant
people in our society who are tying to participate with very little help,
infrastructure end coaching, | would ask the hon Minister that all the
infrastructure in future, all of it, pan-India, should be inclusive and cater to all our
differentiy-abled sportspersons, They should have enough access to it Does the
Ministry have any plan for giving special coaching 1o them because they do like to
go but there is really no conching facility available?
SHRI SARBANANDA SONOWAL: Respecicd Madam Speaker, first of all, |
would like to thank the hon, Member of Parliament for bringing this parficular
sensitive issue to the notice of the House, Whatever had happened in Ghaziabad is
a sorry state of affairs on the part of the Mational Sports Federation. 1t was &
demonstration of the act of mismanagement, negligence and imesponsibility, We
o agree with you on this issue. That is why, on owr part, we have immediaicly
taken action against them. We have suspended the Federation. At the same tims,
we have issued a show-cause for de-recognition,

In the near future, to ensure thal para athletes do not-suffer from this kind of
s mismanagemen! or inconvenience, | have a special appeal to all the State
Governments and, at the same time, to the National Sports Federation also, fo take
special care. As you know, ‘sporis’ is & Statc subject for the development of
infragtructure faciiities |5 the primary respongibility of the State Government. In
this regard, on our part, whatever best possible is thers, we will always do it to the
fullest extent.

At the gzame time, for therr belter coachmg, we have deaided to set up a
cosching camp in Gandhinagar, Gujarat. It will provide international facilities for
all the para athletes in the country snd slso we have decided to include pars
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athletes in the SAI Training Centre as well as Special Area Games Centre so that
in the near future they get all possible facilities like the other athletes,

As you know the Government always Eives equal importance to both — able
athletes as well as physically challenged athletes. Whatever cash award is given, it
is equally given. Whatever amount we give to the able sporispersons, the same
amount is grven o the differently-abled athletes also.

For your information, as my hon. senior Colleague, Shri Tomar, has
informed me just now, in South Africa, when the Blind Cricket Team of India won
the World Cup defeating Pakistan, at that time, our hon. senjor Colleagues, Shri
Ananth Kumar, Shri Tomar and myself went to the airport to receive them, and
also on the same day, we have given the a cash przes to 17 Cricketers, Similarly,
when they won 33 medals at Incheon Asian Games, they have also been given
cash awards on the same line,

HON. SPEAKER: Very good.
SHRIMATT SUPRIY A SULE: One of the blind boys of that Cricket Team, which
you mentioned, was from my constituency and he was a part of that team. T know
that ke wes felicitated by you.

One feels that ‘differently-abled’ means just one ramp is good enough.
There are & lot of other requirements. So, would you get some special experts o
impreve your infrastrucrure or at [cast give some guidelines to the States on how
you can make every sports facility available with the right mterventions beceuse
just a ramp is not enough? We all believe that just adding one ramp means it is a
solution for all the problems being faced by the differently-abled people. We have
to make sure that they really feel included in this spors programme,

SHRI SARBANANDA SONOWAL: Madam Speaker, the Government s alsg
runmng Special Centres for the Disabled in the country.

SHRI M.E. PREMACHANDRAN: Not *disabled’, hut ‘differently-abled’.

SHEI SARBANANDA SONOWAL: We are running the Special Cenires for the
differently-abled and physically challenged athletes. As vou have suggested, in the



neir fuitre, whatever best moderm facilities are there, they will be provided to the
differently-abled sthletes. That would be specially taken care of and that s 2
matter which would be looked into.
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SHR] SARBANANDA SONOWAL: Madsm Speaker, let me inform the House
that some more consultations are r:q'_:un_*;inn this Bill, Therefore, this august

et
House will have to wait for some more time because this consultation stage is EﬁJT

e _d!

i,
DR. RATNA DE (NAG): There were media reports about the pathetic
infrasmucture at the venue and lack of basic amenities for the athletes during the

eatire pericd of the event. This has disturbed many. What 10 talk of giving extra
assistance fo help the differently-abled sportspersons, they have not even been
provided with fans, water, mmps, disabled-friendly toilets and lodging fecilities.
OF course, the President of the Para Olympic Associstion was suspended. Is this
enoiugh? Would the hon, Minister highlight as to what innovative effors: have
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been made in the aftermath of such shocking incident conceming differently-abled
sportspersons during the Mational Para Athletic Championship Meet?

SHRI SARBANANDA SONOWAL: Respected Madam Speaker, this particular
matter has deeply affected us and that is why we have immediately conducted an
nquiry. We have sent a SAI team to the spot. They have assessed the whole
sttuation and reported back to us. On the basis of their report, we have suspended
the Federation and also issued show-cause for de-recognition.

This is a teaching which they should learn from their own misdeeds. In this
august House, T would like to request all the respected National Spouts Federations
to- get united, i spite of having the infighting within themselves. It ia better to get
united for the betterment of the sports in the couniry, Despite their infighting, our
Government is always helping the players through SAI sending them to the
different competitions. Whatever iz taking place, it is because of the infighting
within the Federations, That is why, the people of the country want that
Federations should get united. The four important pillars of sports fraternity are
the Central Government, State Governments, Indian Olympic Association and
Federations, We must get united; we must move together. Yesterday - vou st
have gone through the report - the Presidest of the International Olympic
Committee, Mr. Thomas Bach came to India. During owr introduction, he has alse
emphasised that autonomy and good governance should be ensured. Autonomy
and good governance must go hand in hand. That is why, the Government and our
Minisiry is always respecting the autonomy of the Federation, But, at the same
titme, the transparency and accountability must be there in the day-to-day affairs,
This 13 the desire of the people of the sountry, the sports lovers of the country.
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GOVERNMENT OF INDIA
MINISTRY OF YOUTH AFFAIRS AND SPORTS
(DEPARTMENT OF SPORTS)

LOK SABHA

UNSTARRED QUESTION NO.1243
TO BE ANSWERED ON 09/02/2017

Accountability and Transparency in Sports Bodles
41243, SHRIKIRTI AZAD:
Will the Minister of YOUTH AFFAIRS AND SPORTS be pleasad to stales

{a} whother the Government is aware of the issues arising out of delay in
implementation or non-implementation of recommendations made by Justice
Lodha Committes along with the directions of Supreme Court with regard to
the Board of Gontrol for Cricket in India (BCC);

(b) if seo, the details thereol along with the steps being taken by the
Gaovernment in this regard;

() whether the Government proposes to bring a8 legislation to make all the
sports bodies accountable and transparent in their functioning; and

{d} if seo, the details thereof and If not, the steps proposed to be taken by
the Government to streamiing the junctioning/alleged mismanagement In
various sports badies in the country?

ANSWER
THE MINISTER OF STATE {INDEPENDENT CHARGE) FOR
YOUTH AFFAIRS AND SPORTS
{SHRI VIJAY GOEL)

(8} & (b) Madam, Justice R.M. Lodha Commitiee appointed by the Hon'ble
Supreme Court to look into the issues relating to govemance and
functioning of the Beard of Control for Cricket In India (BCCH) submitted
its report to the Supreme Court. Hon'ble Suprems Court passed order

i
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on 18772016 on the recommendations of Justice Lodha Committes,
The apex court has constituted a committee of administrators as

interim bedy to implement the orders of Hon'ble Supreme Court and the
Govt. has no role in the matter,

(c)& (d}) Government has set up a committee to leok inte all

deve ants n ational Sports Development Codo
| of India 2011 and make recommendations, -
— LAt N S
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GOVERNMENT OF INDIA
MINISTRY OF YOUTH AFFAIRS AND SPORTS
(DEPARTMENT OF SPORTS)

LOK SABHA

STARRED QUESTION NO.314
TO BE ANSWERED OM 23/3/2017

independent Sporte Regulator

*314. SHRI R. DHRUVA NARAYANA:
SHRI A.P. JITHENDER REDDY:

Will the Minister of YOUTH AFFAIRS AND SPORTS be pleased
to state:

(a) the mechanism in place to ensure transparency In the
functioning of the Sports Bodies;

(k) Whether the Government proposes to Set up an
independent sports regulator to improve the level of
governance and transparency in sports in the country and if
sa, the details thereof; and

{¢) whether the Government proposes to take various steps
to improve and ensure the accountability of various sports
federations in the country for batter and effective utilization
resources and If so, the detalls theroof?
ANSWER
THE MINISTER OF STATE {IHBEF!.HDEHT CHARGE) FOR
YOUTH AFFAIRS AND SPORTS
(SHRI VIJAY GOEL)

(a) to (c): A statement is laid on the Table of the House.
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STATEMENT REFERRED TO IN REFLY TO PARTS (a) to (¢) OF THE LOK
SABHA STARRED QUESTION NO.314 FOR REPLY ON 23/03/2017 ASKED
BY SHRI R. DHARUVA NARAYANA AND SHRI A.F. JITHENDER REDDY
REGARDING INDEFENDENT SPORTS REGULATOR.

{a) to (c) Madam, Government of India has notified the National Sports
Development Code of India {(NSDCT) 2011, effective from 31/1/2011, to ensure
greater transparency and sccountability in the functioning of National Sports
Federations (NSFs) for healthy development of sports in the coun try. As per the
Code, NSFs are required to follow proper democratic and healthy manapement
practices which requires them to, among others, ensure greater accountability
and transparency at all levels; adopt impartial and transparent selection
procedures; adhere to age and tenure restrictions of office hearers; adopt and
follow the basic universal principles of good governance in sports which have
been derived from the international best practives & the Olympic Charter duly
incorporated in the Code; adopt proper accounting procedures at all levels and
produce annual financial statements; prevent age fraud & sexual harassment of
women: comply with the provisions of Right to Information Act and; hoeld the
elections as per Model election guidelines issucd by the Government.

It is mandatory for all NSFs including IOA to comply with the NSDCI,
2011. In case of failure by any NSFs to do so, appropriate action against such
NSFs is taken by the Government which includes suspension/de-recognition/non-
renewal of annual recognition, ete. Consequently such NSFs become Ineligible
for receiving financial or other benefits from the Government Schemes or
regulating the sport in the country.

In view of recent developments relating to goed governance in Sports

including several judicial pronouncements, Government has set up & Committee
under the chairmanship of Secretary (Sports), Government of India consisting of
prominent international medalists, Olyvmpians, a infernational level coach, @

Tawver, 2 media person and sports administrators to re-visit the cxisting

provisions of NSDCT, 2011 and to make recommendations to further strengthen

the good governance [rame work in this regard.
= L T
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Government of India
Ministry of Youth Affairs & Sports
Department of Sports

LOK SABHA
UNSTARRED QUESTION NO. 2799
TO BE ANSWERD ON 05.12.2019

National Sports Policy/Code-2011

2799. SHRI N. REDDEPPA:
SHRIMATI VANGA
GEETHA VISWANATH:
SHRIMATI RAKSHA
MIKHIL KHADSE:

Will the Minister of YOUTH AFFAIRS AND SPORTS be pleased to
state:

(a) whether the Government is not sanctioning funds to those sports
academies and organisations that are violating National Sports
Policy/Code2011;

(b} if so, the detaills thereof, State-wise including Andhra Pradesh;
and

(c) whether the Government has proposed and asked for a feedback
from Indian Olympic Association for the draft Mational Sports Code
drafted in 2017 for administrative reforms and if so, the details
thereof?

ANSWER
THE MINISTER OF STATE (INDEFENDENT CHARGE)
FOR YOUTH AFFAIRS AND SPORTS
[SHRI KIREN RIJIJU]

(a) & (b} All the National Sports Federations (NSFs) and the Indian
Olympic Association (IOA) are required to adopt the provisions of
the Mational Sports Development Code of India, 2011 (NSDCI).
Academies and State level sports bodies, inciuding that of Andhra
Pradesh, do not fall under the purview of NSDCIL. To be eligible for

1'\.
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assistance under the Scheme of Assistance to NSFs, all the NSFs
must maintain their recognized status with the Department of
Sports.

(C) Comments / suggestions have been sought from the Indian
Olympie Association and various recognized NSFs, as being
stakeholders, on the draft National Code for Good Governance in

Sports, 2017. Sumequuntly,wicnmmlttee headed by a
retired Judge of Supreme Court of India has been constituted to

hold consultations with stakeholders and give its recommendations, L
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GOVERNMENT OF INDIA
MINISTRY OF YOUTH AFFAIRS & SPORTS
(DEPARTMENT OF SPORTS)

LOK SABHA
STARRED QUESTION ND. 124
ANSWERED ON 07.12.2021
Sports Academy in Odisha
*124. SHRI RAMESH CHANDRA MAJHE

Will the Minister of YOUTH AFFAIRS AND SPORTS be pleaseod to state:

(a) the details of Sports Academies established by the Gevernment in the
country, State/UT-wise including Odisha;

(b) whether the Government proposes to establish new Sports Academy in
Odisha;

c) if 50, the details thereof; and
{d) if not, the reasons therefor?
ANSWER
THE MINISTER OF YOUTH AFFAIRS & SPORTS

{ SHRI ANURAG SINGH THAKUR }

(a) to (d) A statement is laid on the Table of the House.
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STATEMENT REFERRED TO IN REPLY TO PARTS (a) to (d) OF LOK SABH-
STARRED QUESTION NO. *124 ANSWERED ON 07.12.2021 REGARDING
“SPORTS ACADEMY IN ODISHA" ASKED BY SHRI RAMESH CHAMDRA
MAJHI, HON'ELE MEMBER OF LOK SABHA

(a) ‘Sports’ being a State subject, the primary responsibility to establish
sports academies rests with the State/Union Territory Governments. The
Central Government supplements their efforts. However, under the “Support
to National/Regional/State Sports Academies” vertical of the Khelo India
Scheme, sports academies are accreditated and provided financial
assistance by this Ministry for training of the Khelo India Athletes. A total of
237 sports academies have so far been accreditated across the country,
including eight in Odisha. State/UT-wise details of the same are at
Annexure.

(b) to (d) No new proposal for accreditation has been received in this
Ministry from the State of Odisha. However, accreditation of academies is a
continuing process and sports academies are accreditated upon receiving
expressions of interest from the State/Union Territory Governments after
following the due process under the Khelo India Scheme.
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ANNEXURE REFERRED
QUESTION NO. *124
ACADEMY IN ODISHA"

HON'BLE MEMBER OF LOK SABHA

TO IN REPLY TO PART (a) OF LOK SABHA STARRED
ANSWERED ON 07.12.2021 REGARDING “SPORTS
ASKED BY SHRI RAMESH CHANDRA MAJHI,

MMMMMM&MGM
5. | stateut ' Accreditated Academies sports |
| Mo, { Disclpline |
1 | Arunachal Arunachal State Badminton Association, ltanagar | Badminton |

Pradesh

2 Arunachal MNCOE, Itanagar Baoxing
Pradesh * N 3

3 | Arunachal HWCOE, Hanagar Weightlifting
Pradesh } 2

4 Acsam MCOE, Ouwahati Archery |

5 Assam NCOE, Guwahati Cycling
|8 | Assam SAl Regional Academy, Guwahat] Badmintan

7 | Assam NCOE, Guwahati - | Athletics

8 | Assam 'NCOE, Guwahati Boxing

9 | Assam NCOE, Guwahati - Fencing
| 10| Assam NCOE, Guwahati = | Foothall
11 Chandigarh | Minerva Academy Football Ciub, Chandigarh | Football

12 | Chandigarh Chandigarh Football Academy, Sports Gomplex | Football

: | Hockey Stadium e

13 | Chandigarh Chandigarh Hockey Academy (Boys), Punjab Hockey -1

14 | Chandigarh | Punjab University, Chandigarh Swimming
15 | Chhattisgarh | Chhattisgarh  Heckey  Academy,  Raipur, | Hockey

Chhattisgarh == _ i

18 | Delhl Table Tennis Foundation TT Academy, BSujan |Table Tennis

| | singhji International School, Deihi

17 | Delhi Stag Table Tennis Academy, Delhi Table Tennis
|18 | Delhi United Shuttlers, Delhi - Badminton

19 | Delhi NCOE, IGSC, Delhi Cycling

20 | Dehi | NCOE, IGSC, Delhi - Gymnastics
21 | Delhi NCOE, KSSR, Delhi Shooting
22 | Delhi NCOE, MDNS, Delhi Hockey
123 | Dalkl NCOE, Dr. SPMEPC, Delhi d Swimming
_E.-l_-_ | Delhi 4 | NCOE, JNE, Delhl L Athletics

25 | Goa SESA Football Academy, Goa Foothall

26 |Gujarat | SE Transtadia Academy, Ahmedabad Basketball
|27 | Gujarat SE Transtadia Academy, Ahmedabad Football
|28 | Gujarat | Sports Authority of Gujarat, Kheda Athietics |
| 20 | Gujmrat . Sports Authority of Gujarat, Hheda Fencing |

30 | Gujarat | Sports Authority of Gujarat, Hhada Juda
31 | Gujarat Sports Authority of Gujarat, Kheda Volleyball
32 | Gujarat | Sports Authority of Gujarat, Kheda Wrestiing
| 33 | Gujarat NGOE, Gandhinagar ~ Kabaddi |

1
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8. State/UT Accreditated Academies | Sports |
. No. Disciplin.
34 | Gujarat NCOE, Gandhinagar Para Sports
35 | Gujarat | 8E Transtadia Al:ldnm;r, Ahmedabad Badminton
36 | Gujarat SE Transtadia Academy, A.hmmia bad Table Tennis
37 | Haryana Motilal Nehru Schoal of Sports, Haryana Basketball
|38 | Haryana Arya Wanya Gurukul Sr. Sec. Schoal, Vill Mor | Kabaddi
| | Majra Kamnal
39 | Haryana Sahccd Bhagat Singh International Kushti & | Wrestling
: Kabaddi Academy, Rajput Road, hllr-l:hpur
40 | Haryana Manav Rachna Centre of Excellence, Fumlabm[ ' Shooting
41 | Haryana | Delhi Public School, Sonepat Table Tonnis |
42 | Haryana Shining Star Academy, Bahadurgarh Badminton
43 | Haryana | NCOE, Rohtak Emcing ]
44 | Haryana NCOE, Sonepat | Archery
45 | Haryana NCOE, Sonepat  Athletics |
| 4G ;__Il-lanrann | NCOE, Sonepat Wrestling
| 47 | Haryana | NCOE, Sonepat Hochkey
48 Hnr'jranq_ ) NCOE; Sonepat - Knhadﬂi
48 | Himachal | Rainbow  International Sehool ,SAl Extention | Table Tennis
l Pradesh Centre for TT, V.P.0. Kawari, MNargota Bagwan
50 | Himachal Rainbow  International  School,  Rainbow | Weightiifting
Pradesh Weightlifting Academy, V.P.O. Kawari, Hargota
I Bng:u__pn _ |
| 51 | Himachal NCOE, Dharamshala Kabaddi
Pradesh = =
52 | Himachal NCOE, Dharamshala Kho Kha
Pradesh
53 | Himachal NCOE, Dharamshala Athlotics
Pradezh
54 | Himachal NCOE, Dharamshala Volleyball
Pradeash = . . =l |
| 55 | Jammu Shri Mata Vaishno Devi Shrine Board Academy,  Archery
Kashmir Hatra . :
_E_E__mirhnni Jharkhand State Sports Promotion Society, Mega  Wrestling
| Sp_n__rl;: Complex, Hhtlg_-?nﬂ. Hotwar, Ranchil : s
57 | dharkhand Jharkhand State Sports Promotion Society, Mega Cyeling '
N Sports Complex , Khelgaon, Hotwar, Ranchi |
58 | Jharkhand Jharkhand State Sports Promotion Society, Mega | Shooting
I Sports Complex, Khelgaon, Hntwm'. Ranchi _
59 | Jharkhand I Jharkhand State Sports Promotion Society, Mega | Athletics
Sports Complex, Khelgaon, Hotwar, Ranchi
60  Jharkhand | Jharkhand State Sports Promotion Society, Mega | Football
I Sparts Complex, Khelgaon, Hotwar, Ranchi = =)
| 61 | Jharkhand ' Jharkhand State Sports Promotion Society, Mega Weightlifting |
| Sports Complex, Khelgaon, Hotwar, Ranchi
|62 | Jharkhand | Jharkhand State Sports Prometion Society, Mega | Swimming

| Sports Complex, Khelgaon, Hotwar, Ranchi

5
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s, State/UT Accroeditated Academios Sports
Mo. - = Diseipline
63 | Jharkhand Jharkhand State Sports Fromotion Society, Mega | Archery
Sports Complex , Kheigaon, Hatwar, Ranchl
B4 | Jharkhand Birsa Munda Archery Academy(Compound), Silli | Archery
Ranchli e = - N
65 | Jharkhand Tata Archery Academy, Jamshedpur :ltacma} Archary
66 | Karnataka _Basavanagudi Aquatic Centre, Bangalore Swimming
67 | Karnataka Composite Sports Pre-University Gollege, A/P.K. | Cycling
| Chandargi :
68 | Marnataka ﬂm-lpn-ilu Sports Pre-University l:ullﬂul, A/P.K. | Wrestling
Chandargi il
80 | Hamataksa Composite Sports Pre-University Eﬁllﬁga. AP.K. | Athletics
Chandargl 11
(70 | Karmataka KLE Academy of Athletics & Swimming, Nehru | Athletics
Magar, Belagavi, Karnataka
71 | Kamataka KLE Academy of Athletics & Swimming, Nehru |. Jude
. I Magar, Belagavi, Karnataka N | el |
|72 | Karnataka KLE Academy of Athlsties & Swimming, ‘Mehru | Swimming
Magar, Belagavi, Karnataka
73 | Karnataka Ashwinl Sports Foundation, Kodagu Athlotics
74 | Karnataka | Alva's Sports Academy, Bangalore Athletics
75 | Kamnataka Karnataka Badminton Association, 4, Jasma  Badminton
| A Bhavan Road, Vasanth Nagar, Bengaluru i
|78 | Karnataka NCOE, Bongaluru = So= Athletics
77 | Karnataka NCOE, Bengaluru | Hockey
76 | Karnataka NGOE, Bengaluru Vellayball
79 | Karnataka NCOE, Bengaluru  Weightlifting
| BQ Karnataka Basketball Federation of Indla h'l Aszsociation with | Baskethall
Harnataka State Bazlkathall Federation,
Jayprakash MNarayan MNational Youth Centre,
| Vidyanagar, Binﬂ;l'luru
81 | Harnataka Hinduztan Acronauties Limited Football Academy, | Football
i [ty 9l Bengaluns
82 | Karnataka Inspire Institute of Sports, Bellary Boxing
83 | Karnataka Inspira Il'llﬁ‘l'-l-llﬂ of Sports, Bellary Judo
84 | Kornataka | Inspire Instituts of Sports, Bellary _ Wrestling
B8 | Karnataks Centre for Sports Excellence PYT Lid, Inngnlqm Badminton
86 | Karnataka Centre for Sports Excellence PVT Ltd, Bangalore | Swimming
87 | Karnataka | Level UP Sports Pvt Ltd, Sarjapur, Bangaluru Badminton
88 | Harnataka Manik Sports Academy Under Shri Manik Prabhu | Badminton
| | Shikshan Samiti, Manik Magar, Taluka Humnabad, '
DIB‘-H-HHI'
89 | Karnataka Manik ﬂipw-hl Academy Under Shri Manik Prabhu Basketball
Shikshan Samiti; Hlanlh Magar, Taluka Humnabad,
] | pist-Bidar . et
g0 | Karnataka Manik Sports Ac:ad-my ny Under Shri Manik Prabhu Ewlmmlﬁg
Shikshan Samitl, Manik Magar, Taluka Humnabad,
Bidar

by
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s, State/UT Accreditated Academies Sports |
Mo. ; Discipline
21 | Karnataka Manik Sports Academy Under Shri Manik Prabhu Athleties
Shikshan Samiti, Manik Nagar, Taluka Humnabad,
Bidar
92 | Karnataka Inspire Institute of Sports, Bellary Athletics
93 | Karnataks Composite Sports Pre-University College, AP.K. | Kho Kheo
£ Chandargl :
94 | Kerala Usha School of Athletics, Kezhikods Athletics |
95 | Kerala | Rajiv Gandhi Indoor Stadium Pathamthitta (Girls), | Volleyball
| Kerala
| 86 Kerala Christ College Irinjalakuda, Thrissur, Kerala Athletics
97 | Kerala Christ College Irinjalakuda, Thrissur, Kerala Weightlifting
|98 | Kerala | MAR Athnasius Sports Academy, Ernakulam Athletics
| 99 | Kerala NCOE, Alleppay Rowing
100 | Kerala NCOE, LNCPE Athietics
104 Kerala NCOE, LNCFE Football
102 | Kerala NCOE, LNCPE Cycling
103 | Kerala NCOE, LNCPE Fencing
104  Korala NCOE, LNCPE Volleyball
105 | Madhya Shisukunj Swimming Academy, Indore Swimming
1A Pradesh _ _
106 | Madhya National Basketball Academy, Race Course Road, | Basketball
i Pradesh Indore (Basketball Complex)
| 107 | Madhya Pt. Deen Dayal Khel Academy, IPS College, | Badminton |
| | Pradazh | Gwalior, Madhya Pradesh ] .
108 Madhya Army Marksmanship Unit, Mhow, Madhya Pradesh Shooting
| Pradesh |
109 | Madhya ' MP Academy, Bhopal Athletics
Pradesh
110 | Madhya MP Academy, Bhopal Hockey
Pradesh _ —
111 | Madhya MP Academy; Bhopal Rowing
| | Pradesh ;
112 | Madhya MP Academy, Bhopal Shooting
- Pradesh
113 | Madhya 'MP Academy, Jabalpur Archery
| Pradesh |
114 | Madhya MP Hockey Academy (Girls), Gwalior Hockey
Pradesh |
115 | Madhya Gun for Glory Academy, Jabalpur Shooting i
Pradesh : . e i — |
116 | Madhya | NCOE, Bhopal Athleties [
| Pradesh | - ) |
117 | Madhya | NCOE, Bhopal Judo :
| Pradosh - 4
118 | Madhya NCOE, Bhopal Boxing
| : Pradesh = |
| 119 | Madhya NCOE, Bhopal Hockey ,
[_1 I Page 6 of 10



|'_n. State/UT Accreditated Academies Sports
| Ne. Discipline
'\ |Pradesh | sl |
|_1_2l:l Madhya MP Academy, Bhopal Boxing
. Fradesh —
121 | Maharashira | Army Sports Institute, Pune Archory
122 | Maharashtra Army Sports Inatitute, Pune Athletics
| 123 | Maharashtra | Army Sports Institule, Pune Boxing
124 | Maharashtra | Army Sports Instifute, Pune Fencing |
125 | Maharashtra | Army Sports Institute, Pune Weightlifting |
126 | Maharashtra | Army Sports Institute, Pune Wrestling
1ZT | Maharashtra Lakzhya shooting Club, Mumb:ai Shooting A
128  Mahnarashira Bholr Gymkhana, Mumibal = ] Gymnastics
129  Maharashtra | Eklavya Hrida Sanlul, HKhandesh College Badminton
Education 3Society, MJ College Campus, Jilha
Faoth, Jalgaon b
130 | Mabharashtra Eklavya HKrida Sankul, HKhandesh College | Swimming
Education Society, MJ College Campus, Jilha
__| Path, Jaigacn
131 | Maharashtra Eklavya HKrida Sankul, Khandesh College Shooting
' Educatien Society, MJ College Campus, Jilha
Al Peth, Jalgaon _
| 132 | Maharashtra | Gun for Glory Academy, Pune Shooting
133 | Maharashtra | Archer's Academy, Pune Archery
134 | Maharashtra m!_ﬂl'l-ll.ll Military School, Hasik Athletics |
135 | Maharashtra | Krida Probodhini Balewsdl, Pune Judo '
136 | Maharashtra | India Khelega, Pune Table Tennis
| 137 | Maharashtra | NCOE, Aurangabad = Weightlifting
| 138 | Maharashira MCOE, ﬁ.unnnﬁn:l | Archery
| 139 | Maharashtra | NCOE, Aurangabad - Athletics
140 | Maharashtra | NCOE, Mumbal | Athletics
141 | Maharashtra | NCOE, Aurangabad | Boxing
142 | Maharashtra | NCOE, Aurangabad Fencing ,
143 | Maharashtra | NCOE, Aurangsbad Hockey |
‘!"d-l Maharashtra NCOE, Mumbal - Hockey
148 | Maharashtra NCOE, Mumbai Kabaddi
146 | Maharashtra | NCOE, Mumbai Wrestling
147 | Manipur | Mary Kom Academy, Imphal | Boxing =
148 | Manipur Sarita Regional Boxing Academy, Imphal Baosting
149 | Manipur Mayalambi Sparts Academy, Imphal | Judo
1560 | Manipur NCOE, Imphal | weightiitting
151 | Manigur NGOE, Imphal ’ Archery |
152 | Manipur NCOE, Imphal J——— s Athletics
153  Manipur NCOE, imphal Cyeling
154 | Manipur | NCOE, Imphal > Faencing
155 | Manipur NCOE, Imphal | Football
156 | Manipur NCOE, tmphal | Hockay
157 | Odisha Sports Hostel Odis* Halinga Stadium Gomplex, | Athletics
L Nayapalll, Bhubaneshwar :

kL

1f




!. I _'_‘.I- =
5 State/UT Accreditated Academies Sports
Ho. _ Disciplii__
' 158 | Odisha Sports Hostel Odisha, Kalinga Stadium Complex, | Hockey
Nayapalli, Bhubaneshwar
159 | Ddisha Sports Hostel Odisha, Kalinga Stadium Gomplex, | Weightlifting
Nayapalli, Bhubaneshwar i
160 | Odisha Utkal Karathe School, Bhubaneswar ] Weightlifting |
' 161 | Odisha Kalinga Institute of Industrial Technology, | Athletics
S - Bhubaneswar
| 162 | Odisha alinga Institute of Industrial Technology, | Weightlifting |
Bhubaneswar
I;iﬁﬁ Odisha MCODE, Ja:gntpur | Rowing
| 164 | Odisha SAl Regional Anadnmy, Bhuvneshwar Badminton
| 165 | Punjab Shivalik Public School, Mohall ) Volleyball
166 | Punjab GHG Khalsa College Gurusar Sadhar, Ludhiana Hockey
167 | Punjab GHG Khalsa College Gurusar Sadhar, Ludhiana éhuutlng
168 | Punjab GHG Khalsa College Gurusar Sadhar, Ludhiana Archery
169 | Punjab | GHG Khalsa College Gurusar Sadhar, Ludhiana Athletics _.
170 | Punjab Punjabl University, Patiala Archery
171 _.'__F_"_unfnh Punjab State Institute of Sports, Mohail Boxing
172 | Punjah Punjab State Institute of Sports, Mohali = Hochey
173 | Punjab Punjab State Institute of Sports, Mohali Judo
174 | Punjab Dev Samaj College For Women » Punjab | Wrestling 1
175 | Punjab Lyallpur Khalsa College & Punjab & Sind Bank | Athletics
Heckey Acad, Jal, GT Road Jalandhar |
176 | Punjab Guru Nanak Dev I.Inlw:r:ttj. Grant Trunk Road Fencing =)
177 | Punjab Guru Nanak Dev University, Grant Trunk Road Archery .
178 Punjab Sahibzada Ajit Singh Academy, Roopnagar, Simran | Shooting |
_ MNagar, Morinda Road, Roopanagar
179 | Punjab Khalsa Hockey Academy (Girls), Amritsar Hockey
180 | Punjab Rowing Academy, Ropar B Rowing
181 | Punjab Surjeet Hockey Academy (Boys), Jalandhar Hockey
182 | Punjab Jagjit Wrestling Academy, Jalandhar Wrestling
183 | Punjab Dashmesh shooting Academy, Badal Shooting i}
134 | Punjab NCOE, Patiala Fencing
185 | Punjah NCOE, Patiala Athletics
186 | Punjab | NCOE, Patiala Cycling
187 | Punjab NCOE, Patiala Hockey |
188 | Punjab NCOE, Fatiala Juda =
189 | Punjab NCOE, Patiala Weightlifting
190 | Rajasthan OASES Academy , Jaipur , Rajasthan Shooting
194 E;]nlthnn | Urmila Ei:mrtu Academy, VILL. Nayangal Bari, | Wrestling
| Tehsil-Rajgarh, Dist-Churu, Rajasthan
192 | Rajasthan  Urmila Sports Academy, VILL. MNayangal Bari, | Weightiifting
Tehsil-Rajgarh, Dist-Churu, Rajasthan
193  Rajasthan | Urmila Sports Academy, VILL. Mayangal Bari, | Boxing
Tehsil-Rajgarh, Dist-Churu, Rajasthan
184 | Tamil Madu Cantre for Sperts Scicnce, Chennal | Rowing
135 | Tamil Nadu Gentre for Sports Science, Chennal | Shooting
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| 223 | Uttar Fradesh

Hoida College

| 8. State/UT Accreditated Academieas Sports
| Mo, Discipline
" 106 [ Tamil Nadu__| Centre for Sports Science, Chennal ______ Weightlifting
497 | Tamil Nadu SPK Sports Academy v of SPK Education trust | Kabaddi
under SPK Matriculation HR. BEC School,
| K Kadachanallur
498 | Tamil Nadu SPK Sports Acadomy of SPK Education trust Fencing
undar SPK Matriculation HR. SEC Bchoal,
' | Kadachanallur
700 | Tamil Nadu | SDAT Badminton Academy Madurai, DR MGR | Badmintan
_ Stadium Madurai _
200 | Tamil Nadu SDAT Sprints and Jumps Academy, DR MGR Athletics
Stadium Madural L
201 | Tamil Nadu | SDAT Middle and Long Distance Academy, SDAT Athleties
Stadium Thiruvanmaial )
202  Tamil Nadu SDAT Badminton Academy, Aquatic Complex Badmintan
Valachery
| 203 | Tamil Nadu  Hatsun Badminton Centre, Thiruthangal, Dist- | Badminton
Virudhunagar § o —
204 | Tamil Madu Raman TT, GChennal Table Tennis
205 | Tamil Nadu | Sports Development Authority “of Tamil MNadu, | Weightlifting
— “M -
206 | Tamil Nadu Sports Developmant Authority of Tamil Madu, Hockey
Egmore, Chennai |
207 | Tamil Nadu Sports Bmluprmqntﬁrl:hn:-rlty of Tamil Nadu, JNS, | Table Tennis
[II=== F-url-ump-t _
208 | Tamil Nadu -Epnrt: Development Authority of Tamil Ha:lu, Fancing "
) - Chennai _
208 | Tamil Nadu SDAT Tazble Tennis Academy Madurai, DR MGR  Table Tonnis
| stadium Madurai B
210 | Telangana 'SATS Cycling Academy, Osmania University | Cycling
. Campus, Tarnaka, Hydorabad ]
211 | Telangana Suchltra Badminton Academy, Hyderabad Badminton
212  Telangana Pullels Gopichand Badminton Foundation, | Badminton
1. | Hyderabad
243 | Telangana Ganguly F Prasad Hutlmlntun ﬁnademy. Hyderabad | Badminton
214 | Telangana I.IILH LR Institute of Technology. H'ﬂlerahml Badminton
215 | Telangana Ml._H Institute of Technology, Hyderabad Table Tennis
216 | Telangana Kayns Badminton Academy, Telangana Badminton
| 247 | Telangana _Tl:huﬂn Anand Badminton Academy, Hyderabad Badminton |
218 | Telangana Asian Badminton Centre of Excellence Pvi. 'I.tu., | Badminton
Hyderabad
249 | Telangana | SAl Pullela ﬂn-pl:hand Mational Academy, | BEadminton
= Hyderabad p—
220 | Uttar Pradesh mMational Sports Academy, Khal Gaon, Allahabad Gymnastics !
221 | Uttar Pradesh | Noida Gollege of Physical Education, Gautam | Weightlifting I
| | Buddha Nagar . ;
322 | Uttar Pradesh | Noida Cellege of Physical Education, Gautam | Kabaddi i
Buddha Magar

of Physical Education, Gautam | ﬁruﬁh!ﬂ |

3
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e. State/UT Accreditated Academies Sports |
| Hua, Discipline
Buddha Magar =
224 | Uttar Pradesh | BED UP Badminton Academy, Lucknow Eadminton
225 | Uttar Pradesh NCOE, Lucknow Wrastiing
| 226 | Uttar Pradesh NCOE, Lucknow Athletics
227 | Uttar Pradesh | NCOE, Lucknow Hockey e
| 228 | Uttar Pradesh | NCOE, Lucknow _ Welghtlifting |
32'5 Uttar Pradesh | Anshul Table Tennis Academy, Noida Table Tennis |
230 | West Bengal Aditya Schoaol of Sports, Barasat MNorth 24 PGS Foothall
231 | West Bengal Soumyadeep Poulomi Table Tennis Canter, Kasha, | Table Tennis
| Kolkata >
232 | West Bengal | The Bengal R Rowing Club, Kolkata Rowing
233 | West Bengal | NCOE, Kolkata Gymnastics |
234 | Wast Bengal | NCOE, Kolkata Table Tennis
235 | West Bengal NCOE, Kalkata Archery
236 | West Bengal NCOE, Kolkata _ Athlotics
237 | West Bengal | NCOE, Kolkata Hochey
* ok
1"\. i
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*| want to know that in West Bengal what are the ongoing projects with
regard to sports and our youth, The way in which under tha leadership of Shri
Narendra Modi and the Sports & Youth Ministry our country is progressing fast,
keeping that in mind | want to know about the programmes related to sports

that are being undertaken in the state of West Bengal.

" Engilsh transiatian of the speedh originaly defugred ¥ Bengall



iigw

vt sveer ;o e T T, 9T S S O S 8 e
71 gy 8 & | A, o fe o o veer @ Aiftw & St enfl @t @
A

rereft it el « aae 7S, W /Y 31 ST BT

TR AT ; 9 AT QlET B | 3T SR ER W

oy foraTrer mrenfores: aresr smiee, & AT GERT & 9 BT ST Rl A s g
g e # N A IJME

st sveret - o) o Ry =t & | 3 et wmodl A S & forg o we g
TR, T, Tl 5 R I OO § A § | 319 22 wiere ¥
Wy & e we &, S, e e S 8 |

“SHRI NISITH PRAMANIK: | am replying to the question raised by Hon'ble
Member. Few days back, in September 2021, ..
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SHRI BENNY BEHANAN : Sir, nowadays, the youth are more attracted
towards sports. After the last Olympic, a new spirit and enthusiasm has
developed In the youth's mind. So. we have to encourage this epirit of the
youth. Fer that, we have to stat more sports academies and sports
universities. There is a long pending demand from Kerala for a sports
university in Kerala, | think we are eligible for thal because the youth of our
State of Kerala are in front in all the games at the national Level. So, whether
the Government is taking steps to slart a new sports university in Kerala?
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PrReoctix Ty
GOVERNMENT OF INDIA T

MINISTRY OF YOUTH AFFAIRS AND SPORTS
(DEPARTMENT OF SPORTS)

LOK SABHA

UNSTARRED QUESTION NO.1136
TO BE ANSWERED ON 08.02.2022

Role of Sports Technology

1136.DR. A. CHELLAKUMAR:
SHRI T.N. PRATHAPAN:

Will the Minister of YOUTH AFFAIRS AND SPORTS be pleased to
state:

(a) whether the Government has taken cognizance of increasing role
of sports technology in promotion and development of sports;

(b) if s0, the details thereof along with the steps taken/being taken by
the Government to promote sports technology;

{c) whether the Government is considering reviewing the National
Sports Policy in view of large-scale developments in sports and
technology in last few years;

(d) if so, the details thereof;

(e) whether the Government is considering to inciude sport
technology as part of national sports policy; and

(f) if so, the detalls thereof?

ANSWER
THE MINISTER OF YOUTH AFFAIRS & SPORTS
{SHRI ANURAG S5INGH THAKUR)

(aj&({b): The Mational Centre of Sports Science and Research
(NCSSR) Scheme of this Ministry endeavors to take advantage of the
sports technology for developing athletes to their maximum potential
and prolonging their sporting career. The Scheme provides for
application of scientific principles and latest technology to the
premotion, maintenance and enhancement of sporting performances,
and alse aims at ensuring effective quality in the field of testing
services, training and safe nutrients.



(c) to (f): While the extant National Sports Policy, 2001 provides for
support of scientific back-up to sportspersons in terms of nutrition,
psychology, medicine, pharmacology, physiology, bio-mechanics and
anthropometry as well as other branches of sports science, it is
“proposed to undertake a review of the Policy. = =

-
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GOVERNMENT OF INDIA
MINISTRY OF YOUTH AFFAIRS & SPORTS
(DEPARTMENT OF SPORTS)

LOK SABHA
UNSTARRED QUESTION NO. t 3052
ANSWERED ON 22.03.2022

Sports and Youth Welfare Activities

t+3062. SHRISANTOSH PANDEY:

Will the Minister of YOUTH AFFAIRS AND SPORTS be pleased to state:

{a) the details of the proposals received regarding sports and youth
welfare activities from the 5tate of Chhattisgarh during the last three
years;

(b) whether the proposal for starting a national centre of excellence in
district of Rajanandgaon Is pending with the Ministry;

{c) if s0, the details thereof and the action taken in this regard?

ANSWER
THE MINISTER OF YOUTH AFFAIRS AND SPORTS
(SHRI ANURAG SINGH THAKUR)

(a): The Union Government keeps receiving proposals from various
State/Union Territory governments from time to time. Proposals are
sanctioned according to the parameters of the respective Schemes
subject to the completenass of the propesals, technical feasibility and
availability of funds under the Schemes,

This Ministry has received 21 Proposals for opening of Khaelo India
Centres (KICs) and 02 Proposals for opening of Khele India State
Centre for Excellence (KISCEs) from the State of Chhattiagarh under
the vertical of Khelo IndiaScheme namely, the State level Khelo India

03



Centres. Out of these proposals, 07 proposals of KICs and 1 KISCEs
were accepted,; given at Annexure.

() and (c): Mo such proposal has been received from the State
Government of Chhattisgarh for starting a Mational Centre of
Excellence in the district of Rajanandgaon.However, a reference from
Hon'ble Member of Parliament {LokSabha) has been received for  up-
gradation of existing SAl Training Centre as National Centre of
Excellence (NCOE) in the disciplines of Basketball & Hockey. The
proposal is at planning stage for feasibility study. o

ok ok



ANNEXURE REFERRED TO IN REPLY TO PART (a) OF LOK SABHA
UNSTARRED QUESTION NO. 3052 TO BE ANSWERED ON 22/03/2022
REGARDING “SPORTS AND YOUTH WELFARE ACTIVITIES" ASKED BY

sHRI SANTOS5H PANDEY, HON'BLE MEMBER OF LOK SABHA

5. | Nameof the Name sddress of the organization / cenire of Sports
No, | District Proposed KICs Discipline
= i SSLE o
I Bilaspur S[rlumm Training Centre, Sports and Youth Welfars o
Bilaspur
Beejspur Sport Academy (5.5 A) Sports & Youth
r} Beejapur Welfars Becjapur Archery
X Flackey Traming Centre sports & Youth Weifare
3 :
Rajnandgaan Rajrsidgon Hockey
: Sports Truining Centre gertysbadh Sparts and Youth
4 | Gariyaband Welfure gariyabath Volleyball
- Ramkrishng Mission
§ | Nasaysmpur | Veedh T — Mallakhamb
L3 Surguja | Sports and Youth Welfare Surguja Foofball |
'.f R Hockey Training Centre Sports & Youth Welfars Hoddia
Tnghpur ok
Namie address of the srganization [ centre of Proposed KISCE
" Archery,
| Bilaspur RajynK heiPrashikshan Kendra, Bilaspuir Aghletics
and Hockey
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Apprdix X

GOVERNMENT OF INDIA
MINISTRY OF YOUTH AFFAIRS & SFORTS
(DEPARTMENT OF SPORTS)

LOK SABHA
UNSTARRED QUESTION NO.1445
TO BE ANSWERED ON Z6-07-2022

Results of Sports Policy
+1445. SHRI KUNWAR PUSHPENDRA SINGH CHANDEL:

Will the Minister of YOUTH AFFAIRES AND SPORTS be pleased to
stated

{a) whether positive results are coming out of the Sports Policy of
the Government;

(b) if so, the details thereof; and

{¢) the details of the meacures taken by the Government for better
improvement at international level?

ANSWER
THE MINISTER OF YOUTH AFFAIRS AND SPORTS
{SHRI ANURAG SINGH THAKUR)

{a) and {b): National Sports Policy was framed in 2001 with the twin
objectives of “Broad-basing of Sports"™ and “Achieving Excellence in
Sports at the National and International levels”, The positive results
are reflected in the best ever Medal Tally of India at the Tokyo
Olympics, 2020 and the recent performance and medals won by
Indian athletes at various international sporting events.

It is proposed to undertake a thorough review of the National

Sports Policy in view of the massive changes which have taken

place in the field of Sports during the last 20 years.

e —

(e} Various measures have been taken by the Ministry of Youth
Affairs & Sports for befter improvement at Intemational

f
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Level. Sports Authority of India has established National Centres of

Excellence (MCOEs)across the country to impart specialized
training to promising athletes.

In order to groom the Grass root leveldiscipline appropriate
age group athletes, SAl Tralning Centres(STC) are established in
States and these act as feeder centres to NCoEs.

Under the scheme of Assistance to MNational Sports
Federations (MSFs), the Ministry iz providing assistance to
recognized NSFs for conduct of Coaching CGamps, Forcign
Exposures! training, equipment etc.

Under Target Olympic Podium Scheme (TOPS), the Ministry
provides assistance to India’s top athletes in their preparations for
Olympic and Paralympic Games.

Further, under Khelo India Scheme, Khelo India Talent Search
and Development vertical has the mandate for identification of
talent and nurturing them to attain highest levels of achievement
at Mational and International sports event.

(L R}
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SHRI MOHAMMED FAIZAL P.P.: Yes, Sir. Thal girl trained In grass, Thers is
no synthetlc grass. There s no other Infrastructure available. Coming from such
a remote place, if she reached the intemational level where she was holding the
Indian Fiag, we all should be proud that we have such a talent in the rural area.
In 2018, with the support of the Govemment, we got the Sports Authority of
India's training centre sanctioned In my own native island, Andrott We have
made land availabla for the Sardar Vallabhbhal Patel Stadium,

| have given two proposals to the Director General of Sports Authority of
india for developing infrastruclure. We are happy to give that land o SAl for
exclusive range centre. | have learnt, tha Direclar General Is going to visit
Lakshadwaep on 23" of Dacember.

| request the hon. Ministar to go and visit these islends Including Amini
island whers we have another chunk of land already available with the
Govermnmenl
HON. CHAIRPERSON: Hon. Ministar and his team would be very happy to visit
Amini |sland.
SHRI MOHAMMED FAIZAL P.P.: Thank you, Sir. | have been inviting the hon.
Minister for some tims.
Further, regarding coaches, the SAl centre where we have three disciplines —
volleyball, football, and athletics — Is now left with a volleyball eoach only. Wa
need o have training coaches for two disciplines.
e e e et (efivgw): s sl eten, wem ot e de =t e
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SARDAR SIMRANJIT SINGH MANN (SANGRUR): Thank you, Mr. Speaker,
Sir. This Is not a criicism of the Governmant but | want to ask the hon, Minister
wihy wa have nol been able 1o send an Indian team o the football matchas In the
Guif. Secondly, why is the standard of hockey deterorating? Thers are three
suggestions also to the hon. Ministar, We mus! have a swimming pool, Olympic
giza, in avery district and skiing must ba professionalised because it will help the

military s all the forces are now posted on the snow caps of the Himalayes. If
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the Minister could make ice skating rinks in all the State Capitals of India, we will
be very grateful. This is not a criticism. These are just suggestions, Thank you.
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SHRI D.M. KATHIR ANAND (VELLORE): Sk, | heard the hon. Minister's reply. |
am happy for all the information that he has given to us. With ragard to the
chess competition which was held in Tamil Nadu, he made an efiort o
appreciate the steps mken by the Government. But the 'i'am]l Nadu Government
has spent anough meney, time and energy that the entire Tamil Nadu worked
With the Government of India to make this chess competition a grand success_ |
just want to register that.

In his reply, the hon. Minigter talked a lof about varous sports. But | want
e mention about one particular category of sports, thal is, the Equestrian
apons.... (inferuptions) Sir, please glve me one minuta,

ir, in sporls relating to horses, the horses and the riders have o be
rained, In India, we have got a lot of enthusiastic horse riders bl we have
shortage of horses as well as the horse-riding tralners. So, | want the hon.

Minister to also act upon that, Thank vou,
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SARDAR SIMRANJIT SINGH MANN (SANGRUR): Thank you, Mr. Speaker,
Sir. Thisis not a criticism of the Govemnment but | want to ask the hon. Ministar
why we have not been abla to send an Indian team to the football matches in the
Gulf. Secondly, why Is the standard of hockey deteriorating? There are three
suggestions also to the hon. Minister. We must have a swimming pool, Qlympic
size, in every district and skilng must be professionalized because it will halp the

military as all the forces are now posted on the snow caps of the Himalayas. If
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the Minister could make ice skating rinks in all the Stale Capitals of India, we will
be very grateful. This is not a criticism. These are just suggestions. Thank you.
it qorwor ervor fie (i) e anee oft, ARl S TE o il e
W AT S @ e 2e 8 e g d 21 & dur 09 B Rl el g H g
Reerdt @ B, <o o dvgaw T, 9% # 9 o afem s s g diva
31 78 & e O3 Rarst wnr e

# sy =Y ave s aat S wifdre & &= ot & e o
TR, A 9 ST S &Y TRl Bl Ia ST W A o o 0 B 8 BT 19
FRIE T B

# 73t Rrderlt & wry oE e § g § o o S eaR g g
a1 & 1T Bl ST ST St & o A7 93 &
W arears: S, 7 o o )
it goryuer sNeT R (SERT): TF FEe Fenmee 8 o A GRd B A
fireew agfRer W & qEeT B 3 ies Fefene B, A1 SO FI0 TR S
& afirer & TR S @ Tes de & G & e S ueeE 8 6 e @
maer & 3R g e fierar 814 ye avaR, O Sy A S o we wmw
& i T T e T aee 90 o 2% et o S aeen v
BT T G T TR (Rt g 8 e B

T T S B g Ty e W B & gy 3 iy 6 2, ot g e
o T e T & G e e g T e e 81 7 FEe Oy A, A o
TR A, SR IS O S Y & W A, HERI H W o HEN 9 el A
e T BSREYT & W § g U e o &, fd e o e 8 g, e,

LN nE

\D L



GG, ! HIg He Wl &) g9 T T el a9 81 4 Rt g Fae § st
W friel 81 T 9T & o e o i ey wer g iR o prft e e
El

off wMreorer @t (el www): wears oteuEr AEtem FifEe, TAE M ¥ wids
FuTiReT e sfEa ot 35 warg o & SHE Hed e areh 9 &
81 o aite e & ToTel W BN O ST SO SaeTie Hel By eRr &

ST, Fa O A v R o o s A
AT L ; T TTerTe o shfee|
SHRI D.M. KATHIR ANAND (VELLORE): Sir, | heard the hon, Minister's reply. |
am happy for all the information that he has given to us. With regard to the
chess competition which was held in Tamll Madu, he made an effort o
appraciala the sleps taken by the Government. But the Tamil Nadu Govemment
has spent enough money, time and energy that the entire Tamil Nadu worked
with the Government of India to make this chess competition a grand success. |
just want to register that.

In his reply, the hon. Minister talked a lot about various sports. But 1 want
to mention about one particular category of sports, that is, the Egquestrian
sports.... (Interruptions) Sir, please give me one minute.

Sir, In sports relating o horses, the horses and the riders have to be
frained. In India, we have got a lot of enthusiastic horse ridars but we have
shortage of horses as well as the horse-riding trainers. So, | want the hon,

Minister to also act upon thal. Thank you,



B Bl el

ot FRIST e (qrad TERH): HRICIG SRR HEIGH SR T W Sl &
¥ it wer =AY oft & T At R W qardl § F A g AR IR E
<1fee g T TS G ot P e ot wrek & ol ek et Fndie o Biee S
TR reaTEe & & o wwe it - are 99 87
et (FaTfge) Troaads R (SR AR HTETE a7ey HEE) ¥ Saaun o
¥ o wawe &) 4 1o Rawd! & AT 7 e e Y6 & i Raemfant @t
TEt T R Yl et e e T 3 o A A wer s
st ger wEt o ) e S

Y & B ¥ gem ST T i Y LU 3T OF I T8l 59 81 T
TR $ B o T W AR O %E A g 2 o U S, e
Yerer e v BT ST w g &, A ey g s Sty affe e e
T @ O Ee S

AT ST G & fon o R A Ramnfe 3 fo ddivn el 8 SHT AT
i et T T e T &) BT R & 2 Y e ey e ot A3 €, S
e it qere ge e, s e i AT w7
At witer et (afbror Reee): e oy et AR e s off & e 3
o STy ST T S e e w61 5, S wRe dve & o
ot iy Fore sareTe 3 iR @ e B e S dm & & e afte 22w
S o 4 0 o i & e S ot wiee G wfro & R $0 s
it g Bl
ot gt R AT (SFR); e TR, AT A ol IR areel-aredl A we
£ AR & a1 T T TEeT & R 5 & 39 A e +rd 8 e g e




0932 2022

o g o g2 & e A L 8 e i enadt areme # @ o w1
o R g R . 8 il o wdh
A STERAT : S AT T, 37 e wa e enee o & it
ot arger e v i sreer e, T EER T 98 W W A ol sne §
s e e Jre g ol peare & o Wil & e Seeee T d § ot FEriered
T W D T U] DT VEA B () ST W A widw
R §, 1w e il e T e U 9 e d
o g oy et e o e oft st 1 .. (s o ¥ wfmd
B &, Tl sty apre b o ang am o, =l o =8 o v B

T, W gl & A A 8 0e o e gee & e o dow
T Bt T 3117 G B Y e & e 81 e 87 T SR CetR &
ey TR oEET Wad Bl ... (2EYr)
16.00 brs

REIRA, STET T e TG R 1 9 8, 8 wEer 5u e e v §
a7 =rerite weEE S ot | Sy F e ooo @R 9 6 SR S0
PICH YIETHET T &1 14 9% R &, i A2 7 age & deat o R
e 1 g8 T o T S S e ot e e i & s wide a6t
=it et &t ¥, ST e W o ol e R f ot el Rearmr 2,
ST WY Al 5 et € oudT i 0% ev S E fm T o B v 2w
T R AT e Rt iy s semen wEt ey S0 B T Sww g
T AR A 2 BT o )

® Mol teconded

%)






PPRendinFTT
(nenetnl _Discusdling o4 c:#/*z, 2022.

15.05 hrs (Hon. Speaker in the Chair)

AT TR A ST

AT S : HY U A SO0 P Y R R, s e e Qv
o (SHRTH)

#Fﬁam:mwwﬁmﬁmgmmﬂfﬁnﬁﬂﬁﬁ.a’rmm#m
wifam

HFEIE g5t S
15.05
nﬁﬂaﬂ?m#ﬂﬂmgﬁmaﬂqﬂﬂﬁiﬂaﬂwma@ﬂ:
wﬂmmﬁ.ﬁmnﬁmmmmmqjﬁamﬁﬁw
SHETT i [T Y T 103 % siepar Fee v e & st A I o)
R 7R Sy ot g R et it g o e v SR YT 35 o
mwwwmmﬁwmmmﬁmmﬁgamﬁw
mﬁmﬂﬂ’rﬂmﬁﬁrmﬁaﬂﬂm‘&ﬁrm@

a2 2 gfewy & offe g A 6 T YA S B A S ot B et
w%mmm#-##ﬁﬂﬂ-aﬁﬂﬁmﬂﬁﬁwmﬁtm
ﬂ%gﬁt#aﬁﬂ%ﬂﬂ.@ﬁfﬁﬁﬁﬁmmﬁﬁﬁmﬂmﬂwﬁm
mﬁ#mﬂqmﬁmﬁﬁmmmﬁmﬁ#m W B E
mnﬂhﬁ#wﬂ.m*ﬂmﬁamﬂﬁﬁﬁ#m%wmw

."r:rﬁ_



Rrenfart 21 oy P W O g, 360 AT § ST AE-AET SR A
m@m&mm*wqﬁﬁmﬁ#ﬁ.@mﬁﬂwmﬁm
e i avere e O sqrepeSter T S it 3 Rt & arerdie S 990 0@ 9
e @l B s et e A R e U e T SeR €, 26 U T e
s % P gy g et o BT & ot s e w on o S 7 A 3 § SN
o T A R T ST Y e ey g e o et i o et g e o
e & gt o e & ft e e v ) i) T A A T e o are
ﬁﬁ*ﬁﬁmﬁq?ﬁfmﬁrﬁﬁ&iﬁﬂﬁﬂ,aﬁﬁ?ﬁwiﬁﬁmmﬂ@-@
AP

e o, 0 e ond T2 awie o gar &, S e et & T 201314 § 54
o e & e st e A ot o e i o e @ st e, o g from
ﬁﬁ#rm@rmﬂmﬂ st wtée @ awe 1219 TS T O, T w5 9y
2022-23 ¥ 3052 g T ga &, W ECH € O wATE 8 A1 R W
61 w7er s 1) ST 874 TS TR e, Y dFE 2254 BIS DO §I 8 O R
# i o et @ ge e R T 31 i e B T ¥ 3R
i S v oft, 5w a 2019-20 % 1045 TS ¥4 @1 qwe o AfHT Ramgss
i # et 2344 FOg TUH gaN o 2020-21 % B T EHI FIH TN A
et ot Sifr a 2021-22 ¥ 2365 ST U HY GFT 2446 TN T A G
) et o &1 o e ey ad P e ST T R SR E
&t ardterien 0 s e § we wwm g e S 6w S B AT
e SR B, 3 Y I AT e i e vl Seew e s H T
by sy A, Pl ey F 19 Heer o) T O ST Sftete 19 ol B
maﬁiﬁmmmmﬁmﬁuﬁﬁﬁaﬁﬁmﬁmaﬂ?mﬁﬁ#ﬁm



Hgor ST T B E Resrfiat & e S 3 & Gl T ol o), 9% o wr
Siem Fefien 4 e o usefraw 73 W& g S Tee $am o, 28 ofr wres s
Reenfent & wga ) ammiy & ﬁﬁm#ﬁﬁmmﬁa#maﬁﬂﬁm

m#ﬁﬁﬂwmﬁﬁﬂ,##ﬁdﬁuﬁmﬁﬁuﬁwqﬁMEﬁﬁ
mﬁmmﬁmﬁwmtlmmﬁﬁwﬁrwﬁ?ﬁ
@ﬁﬁhmimﬁﬂmﬂ%ﬁnﬁmmmﬁﬁmﬁﬂmwmﬁ
wﬁwﬁﬁﬁ#ﬁﬁwﬁﬁaﬁﬁya SIS 8t ey §Y e B o
tﬁiﬂwéﬁﬂﬁﬁwﬁﬁmaﬁwyﬁmmm. w7 fgwig wE g
%Wwﬁﬁmmmﬁﬁmmhwm I 5o # g
DR AN e, A Roreeft R o e ol & R AT w e P
T TS T T8 B e off = e @ ot o s T U qgE A qeh
ST &1 ST S 8 20 e iy Sl e B a e e o e o
aﬂ?ﬁﬁﬂqﬂ?aﬁﬁﬂﬁaﬁaﬂﬁwﬂmﬁmtméﬁ#ﬂ#ﬁﬂwﬁiﬁ
IR ol e et & o ey e e 3 Sk A £, o o ) vt
o R8T &P 18 Ue U6 aiiv g oider o) AT R AT 8) ST 50 e a7 A
T2 3 Al & e o S ) e & T 2 5 5 S e A
fover &

sl e TElRT, Mset o des a‘fﬁﬁﬁiﬁﬁmﬁﬁﬁiﬁrﬁrmlm i
S e S o A ﬁmﬁm#ww%“ﬂaﬁﬁuwmmmm
TRl @ W 3 e i o T T TR e € e W g v
ﬂmwﬁ%mwﬁ#w%wﬁﬁﬂﬂégﬁmmm



mgﬁﬂﬂgwﬁ?ﬂ#ﬁimﬁm.wmnﬁ%ﬂﬁﬁfﬁ
e Sl i ot T 34 e ey oy st 3 Sy ST € 31 A Al
Bl

mﬂﬂmaﬁ.gﬁiﬁﬂaﬁgﬁmﬁmﬁaﬁmmgﬁsaﬁ
4P e o P T e, s e 5 e g foe & Bl 3 o
'@.%ﬁﬁﬁﬁm'@%ﬁﬁ#mﬁmmﬂ%ﬁﬁﬂmﬁ@ﬁﬁr
ST e, TN, QIR A a S| ayer: Rt & s SR i SE
ﬂhqﬂﬂmﬁﬂﬁqﬁ#aﬂmﬂﬁwwqmﬁqﬁéﬁ@zﬁﬁﬁﬁmaﬁﬂ
qroaae staw @, off e e o A = e e 3 s T i Fe e 9wl
#mﬁ%ﬁmm#mﬁwﬁﬁﬁsﬁaﬁtﬁwwm#m
femart 8

mm@m,wmm,mmumﬂﬁﬁﬁﬁawﬁ;ﬁﬁmmaﬁﬁ
%ﬂaﬁaﬁfhmwha‘r,maﬁrmm“ﬁ#ﬁmmﬁﬁmm
e st e et el T B it e oot Rrar & R e Raeet S
Mﬂﬂﬁﬁﬁﬁﬁlaﬁmﬁwwwm&ﬁﬁiﬁﬁﬂmﬁﬁm
wmﬁﬂ%ﬂaﬁﬁﬁaﬁaﬁﬁqﬁmmﬁﬂrmﬂwﬁaﬁﬁaﬁ
iz llaE AT SiaR R 2

T, g AT aef 9% affe o B, ey # T A S oA W A
wieEr = ardt g 4 Rl i whel 2t & wea fopet ¥ €2 e s 4 s A
m%maﬁmqﬁaﬁﬁﬁgﬁﬂ@ﬁnﬂaﬂ?wﬁﬁmmm
ety e 5 o 2 Gl aTER B Pt e & RaerTedl i T
mwmﬂrﬁmﬁﬁﬁm%%h@ﬂi@@ﬁﬁmﬁ
ﬂﬁ?ﬁﬁﬁgﬂﬁmuﬁﬂﬁﬁﬁ?ﬁﬁﬂqﬁﬁﬂﬁjﬂﬂﬁﬁmﬁ?ﬁﬁ

Y o)



ﬁzrm#mmﬁﬁ#ﬂﬁmﬁmﬁmﬂiwmmﬁmﬁmgﬂw
5N &Y 12 Awre Rl gt ok o 19 T s e B ARt T ey @
= 3T 1 4w Ay 4 a5 o avaiy &)

4 e I SRATT YT 3 AU, T e ek e et & ang ad ot e
T 1 I & o 7wt o it wreer & dftt S sverer mevi R

e FETGH W QT+ 4 e, el T g O o AT e §)
AT e o R & ear &,mﬁ#ﬂﬂ#ﬂwﬁﬂaqﬁ@qﬁ
Y A ot i Tt v oy Rar e aeie ww & Reener F oed @ s
ST € AT e § il veet o e F @ wdf s ar 6 S o
ReeArs! Fesma & wed G of 2015 & =€ 2022 % T e T B g e,
AT i T & aiEY 36H TRTIE 1 T SRS O S e e o R &
8 54 fg T @ e ST e ST BT & o U6 9000+ gerT o WEY
aﬁﬂTmmﬁmﬂmﬁmﬂaw@wﬂrﬂTﬁmimqmﬁamm@ﬂ
T e mere, e wor Wi, 5 AUE ¥ FT B o & it s
¥, et & i % ST 70 ST & e e ¥ vt o o am e A
T I TR W v e s e oft ar-si de o i e whveaw
a1 W AEPH, FE f A7 anw & e ¥, Wi o wr v & o oy 7 e §,
FRIGH it s saver ft qeredl ot ot o1 e PGP Sy et i 7 g o
st BT oy gas ag a7 @y AR ¥ off ey ool 87 S a5 oA w
m@mwﬂﬁﬂw&iﬁﬁmmsﬁﬁ@ﬁwmmmﬁ
El

Hﬁmﬂ.ﬂﬁﬁﬁ.wﬁaﬁmmﬁrwﬁﬂmﬁﬁﬁﬁhﬁ#
B 208 Tl ST a1 THE SR T 2736 Firs vuar wd R

Mg



TeT @, AT UES S SHUR AT 600 TG TAT T [T Sl 96T s A ueeT
ST 4.5 1O SA1ET 81 S el AR e a2 e ThEE, TEH,
Sy o e e, S wefm, g Yo, gEiel arSs Nl EE & B
?ﬂfﬁm%mﬁmﬁaﬁmqﬁmw#ﬁwﬁﬂm&mﬁmﬁﬂéﬁ
Ejﬂjﬁfﬁﬂﬁﬂiﬁﬂlﬁmﬂm?lﬂmﬁfmﬁﬁéﬁm@mqﬂ%ﬁ
ﬁmmﬁﬁ.ﬁﬁmmﬁmﬁﬁﬁmﬁmmﬁmm
srrire e T it Sk T ST & aftt gy Bl Wrel ST He A R
ElEﬁ'ﬁ%mnﬁ'zamﬁﬁzgﬁﬁﬁriﬁﬁﬂm#mmﬁmﬁmﬂﬁﬁré
ﬁaﬁ#ﬁﬂﬂﬁﬁﬁmﬁgﬁfﬁﬁmzﬁﬁﬂéﬁmﬁﬁﬁﬁﬁ
jon & T & 77w i s e € af T4 e WY AT
eretate aite ard i deet e ven W §) T € 9 WY W ¥ B g sermar ardt
e wrat et o ard s e 45 %, Ryt 3 T anut Wel! Sredl & Hew g
S E T ET e ST ey wer & ge #t 8, BEe 9 733 T g
el gy Sy i e T AT ST

B geE Sae o 3 A §) el Wi 15 T 96 § 0F & B
ﬁﬁmﬁﬁ@mmmﬁ@ﬁﬁﬁlﬁmﬂmmﬁ%

ey, Reenfadl = FElae e He &7 wh, e aildiae qieaT
qﬂww%ﬁisﬂﬁﬁxﬁﬁﬁwmﬁrﬁwm.mﬂﬁlwﬂﬂﬁmﬁmm
e fsenTai @ o ait Fder ol & & il 355 &1 GET R TR e s
wﬁ%gﬂﬁﬁgwgﬁﬁfﬁﬁmhm{ﬂﬂﬁﬂﬁmﬁﬁ#ﬁ
m,ﬁmm,mﬁ%ﬂaﬂ?ﬁ%ﬂﬁiﬁﬁﬂﬁm,aﬁmﬁ!m#rﬁm
T w7 AT S G Serew g O O @ & g we o S
e w8 B aE o AT U 99 HET B gEE S B A9 T 2841



Rzt @t g, firrd sfiver Rt & st o ot wgmar o G & 90 21
e ftfeer o o e &) g g veeliee o # et dg ¥ o A anE B
ERT CRrETE & Sl e R aer &1 # wow we A & B i quehes & amr
s TSI o fopT e 81 ST v e bt & @ a8, o s o
it B e e A T E F fad

¥%. Rt g zrde seie Of w5 @) § s Reerd o &
SITelt 8, et v & e fenfier @ f < et 1 3o e vow ve v s A
2028 @IV 2082 & foy wRsy & O e F e &9 a9 o O s
SaEITHE A1 i i R o, R SR A T 9 T e ) = vy o Sy
I o S i i v s, St i e # S See ofta o o w g o 4
et AT T P FA g e T e SR, afw o e # Riwa
e Frarer &, et ot wert oitd s el ey 81 WIS SEHIN  TET 40 ve e
Fiva &1 a e qeet &t H6T i 3 W B 0 o a0 fer B 5o e
51l 2641 RaITEAT & 21 FERATCorT & 577 &, 377 S9Y B ST ST 6 R 28 BT
T el et e e ) ST SR T S 20 B T S w10 ma
mmﬁﬁﬂawﬂ#ﬁmmﬁﬁﬁlﬁ#mwmﬁmm e, 7
2014 9 3T A P AR &% 6t 3w w7 o, 95d e 16 T a6
FIe T e e srftdy & 18 ol e e aar aw e oS T8 300
TR VR BT 1 & e i Saple o d sl e e
T W B we @ o i B e s deee widy Srede the 5 b
2014 % TESY S ST G O, T HIH 27 FF T & 7 B 99 300 e w0
femar &1 foresd o aaf AR i TR 52 T v Reefeal & o a2

fu‘



#, Y o 7 arged 1 g S P 88wy B i o AT ¥ R B S 158
et oy oo SR Y st aren I I T S B H R

= 2015 i 415 2o & Reenfyal @) aTeT HTE 9 S B T A O
e O v B £, 89 O o @ 8 B0 F 9w 6 81 R BN O geeies B
T o, o gn o ot 125 @TS Tl AT 2014 5 A WNG SO A @ ol §, 9
AT T A T T R v 8 g e @ vy g off gee W e R
@mﬂm%mmﬁmﬁﬁﬁﬂﬂﬁﬁmﬁﬁ%ﬂﬂﬂ%ﬂaﬁ*ﬁﬂ
aweft Tt o ST T T & 2Ed W A e UEt o 5 we Wl e
gfe e T JorhT e o RaeTiad] o & & H 9T 81 g% T ART TR
vt ity 8 Tt i e o w6 e W E)

T A% we-a8 e & s A o 8, af 2014 7 W L@ U w9
T T, T O ST ST g o e, SR T W daw arht el Rt A
FErT T ETE @ FIN ST deidl @ defieT @ aRamr T 5 e ¥
SToRT.3T Tt W AfeT ¥ o, s B, g ae foRe & 3 i R o 5
Rt T v o T o A Wiwe w1 & g i g aee aana f E

STt areer oft, S o ST AT e & g, S e wRa H e w5
g o Prar el et ot e o wger R, SR ST S AR
) T 5% T S R & b A o sy o anft & e of 7 g o e
e IR U aiaTs wRan & g o, afew A we A o
sy & A 2 R T sy o oY, Y S R a9 A afereg e
affz g B et et B et e o fam 3 & wfey S w4
ot ey Pt e T S A o i e & e = S g SR W
a5t W 28 SN gfvr T i Reaet gt P 5 AT B SR T AT S

VW

-



wﬁhﬁsﬁm#ﬁﬂm#ﬁ.wwﬂﬁﬂmﬁﬂ.ﬁﬁﬁﬂtm
FRTG T2t o7 = O 1 g Y @ T f gelt e o T e F s
Wﬁ#wﬁmwﬁﬁﬁmmmﬁm#mﬁw#ﬂwﬂaﬁﬁﬁﬁ
T G e Al B S o it & B s v s at e &
T HT S SRR @ wt ov e &, 3 of meE e, aifs deb o any
R AT A, T R A BT R v & o i, 2023 F fry o
mﬁ%ﬁmﬁiﬂiﬁ‘mﬂﬁaws}aﬁﬁf@ﬁ#aﬂrmﬁmﬁﬁﬁm
st aReflior =t g9 &9 @ FE ey 9 & e T HATEH fi W & gkt
Ui Uee IEE amiiivdl alftr S & a7 o [t W weame & e g
mﬁﬁmmﬁﬁﬁwmmwﬁwﬂqﬂﬁwwmw
maﬁ,ﬂﬁﬁﬂ#fﬁmﬁﬁﬁmﬁjﬁmﬂ?ﬂaﬁﬁﬁwﬁwm
muﬁhﬁﬂﬁ?ﬁmﬁmmﬁﬂﬁjﬁﬁﬂﬁﬁm
m#éamﬁ#ﬁqawﬁﬁ%%ﬁw#mﬁwmmﬁwmm
fierierm &1
mwﬁwmﬁﬁraﬁﬁmﬁﬂﬁaﬂ?vﬁﬁwﬁwﬁw#mmﬁﬁ,sﬁ
q?‘ﬂ'm.ﬂmﬁmﬁliﬂ‘a-ﬁtﬁﬁ?mﬁaﬁWMﬂ, afe Yo
ﬁ.ﬁﬁﬁﬁtwﬁ.ﬁﬁmqﬁ.ﬁwﬂﬁﬁﬁwﬁﬁmwﬁmm
Sl SRR R R L o B o
SIS 116,000 9 wurel W T B A w9 5wt o o & oy v o w
e AT B
nﬁw.qaﬁaﬁ?mﬁraﬁm%ﬂw!,aﬁﬁ%ﬁmﬁqﬁ%ﬁma
{ﬁaﬁ#ﬂhﬂmaﬁwmﬁﬁﬁaﬁmmw%ﬁmmﬁﬂqﬁw
mmﬁmﬁmmﬁﬁmﬁwmmmﬁmh

I



Fyenfamt oy O 1o, Forend) v oy efeter =1 oy ) o e o el fevr
aitr, e geiotter ot B, T of qede T offe faenfEt @1 4w AR 2
i i W &% a1 v e gk el ) duw it mgferror g ar +f
g e e T o w G # for 1 el SN T AR Jave b
s A e v fov & a7 oof e & i 15 s @ e aE R i
afte e forem o argey sl R o et vt Pt =t ARy ey fovei, amome
§ Tfteiey % Tuwey e & Ry o Ot 78 e 8, o o g fed
st we ETE w3 e o 8 e et aft SR R o o gee o w
iy

ayeayey T, SE aioial A fine ST o 4 s 8, R @ B, A
w9, T o ¥ e e e s oft Y g o e, i e @
oy ot @ ST O &Y, St Sy o e o o ae @, e Rt o o
FeE B A RrAae vief o o ) g3 98 men 5y e & R e w
T e e 2T & e we @ @ e, e o R fom, T gisa
=hiftmia ¥ siwi fe shear ooe O T ey o, fire wea wie o, o
ARy o 4 T, 30 BT T g A R S Wi S A 4 96§ e
@ﬁ#ﬂﬁmﬁmﬁzzﬁmwﬁﬁﬂﬁmﬁrﬁﬁmmmm#ﬁm
) ot W 4 S O e e o e ST o R w59 el EY
T & i 43 s Tt a7 off TR 3N 13 B9 W SR Tl @1 R R
afs s v fine §Rear R & sl WIS 5911 &1 3 SRIE 25 ST T
v, P 3,502 et & 9 36,200 Wt = HIT v 37 fone gfea G o o e
T it g ot o 2019 5 S v 9 30 FRE A A a7 fermm

L

o3



ﬁ:ﬁ%mﬂmﬁmﬁ*ﬁﬂw1ﬁﬁ;mmaﬁ#aﬂw-ﬂﬁmﬂm
AT e e SR e o e awt 0w v 4 39 A e
T SR s e 7w i o adiRede fawar e Fe FeTew, e o daw
ﬁﬁﬁﬁ@mﬁﬁqﬁﬂﬁﬁﬂﬁﬁ#ﬁ-ﬁﬁﬁﬂmﬁﬂmlﬁﬂmﬁ
ST 8 s R o) AT 1, 3o 5 R, 7 e v At s s
I AFH-AET T W AT ST )

gﬂ#ﬁ#ﬁﬂmﬂ#m%wﬁﬁmﬁmﬁmwmﬁmgﬂm
gqmﬁmﬁﬁ:ﬁmﬁm@rﬁwﬁmﬂwnﬂﬁﬁﬁﬂ#%wmmﬁﬁn
Tl &, et 3w 5y B b i et o, o) Ea UREIRFI el 5 A E, o
mﬂrﬂa’rﬁmﬁrmﬂrmmm,m. STT-ET, e 3l TR, g
ﬁﬁ#mﬁﬁzﬁﬁnﬁuﬁwaﬂmmﬁaﬁ?ww*ﬁ#ﬂm
o oiiR e Wl et 1 e R = T Tt i, “rarier g o # afle oy
I g SETE A T T P i e

AT STEay oft, ageT v Rrenibal 4 1Y A w A TRy
T sneny ;SRR seEE, ofE wET T WA B 1 A o a s
T B T 3l e S e & w8 e mee Seae] et 7 Ty
SETET Y
AT HIFIT e ; A
ﬁmﬂwﬁn@:mﬁmmwﬁ.#maﬂ?mw:ﬁwmﬁaﬂﬁ,w
T ¥ R geaEme S

Hivmrg e St HIeH T & TEe Agar s #F frrt o e affy
ﬂﬁﬂﬂﬁwﬁﬁiﬂqﬂﬂrﬂﬁaﬁ&ﬁﬁwmmtﬁﬂﬁmﬂﬁ@m
RaeiEt & a7 o wwd B R R & U e E e R —————

i



ey @ e R 121 SR A O o o Age g ot e mg &, o e
w#wﬁmmmﬁmwﬁﬁmlﬁrﬁﬁﬂmmﬁmﬁ
arder & o g AT AfEfin # e A= Rt @ o i w9
il

e s o, T SIS T 9 g e O & 3 AR s 8
S # offer et & T & ¥ 311 e & 8 T8 e gy ween & R w oifer
aﬁﬁﬂlq@ﬁmﬁﬁﬁ@ﬂ,ﬁﬁﬁ#aﬁﬁﬂﬁﬂﬁmmm
ﬁﬁgﬁﬁaﬁﬁmwﬁmﬂﬁ?ﬁﬁﬁ?ﬁﬁﬂﬂ?ﬁﬁﬂhgﬁﬁﬁﬁgw
& fas ey 21 el & 308 e 1 3t e P R &1 oot iaren, 1T 37
992 T 8 T &l

Tt e # BT O RawT), RN e # E, S ¥ e
e & o e Ty 6t ewpen R & T R € ai 101 ol Raertemi &l
it sver B o et e e @ e e, R ¥ AR SR AT E, OF SIS
v T B il v g arrst o H

e o < A ST I A E o T # e 1eE 1 BT 1R B
et et i e &, e et & e & et e T Fafeg aeelt &,
o Taey S SRRl E

ey arear oft, 37T =0 A ot Rl o P o geR de & R
e e atr o agm oK e 3 Wi A afy e 7 Afem @1 ff we
Gl @rﬁﬁ.ﬂ‘uﬁrﬂﬁﬁﬁmwmaﬁmiﬁﬁammﬁwﬁmwmﬁ
a7 gt e T P & e o B et el ¥ offe IVRRIST A S
are ST el S Tt T & i T O e Y S B & fon S WRa
wﬁ%ﬁ##%ﬂﬁﬁ%ﬂﬁﬁ.#ﬁ%tﬁﬁiaﬂ;ﬁﬁ

T



ﬂﬁﬁ#mmmﬁmmﬂmmﬁaﬁﬁmﬁ#ﬁaﬁﬁ#m.
HETHIY W W T T ver i w & T8 A9 Y ¥ T g ey A
ﬁﬁ#ﬁrﬁamﬁnﬁﬁhﬁmrmﬁ.aﬁmﬁw%mwgﬁﬁﬁmﬁ
afte T der st 3 o o ag a ) weEt i R

mqﬁmﬂﬂtéﬁﬂmﬁ.mmwﬁﬂﬂqaﬂmfﬂamtﬂﬁﬁﬂ
TIEE & A § G 5 718 By wigf § 9 iy wmdt o %Y 8 9 vy
wﬂﬁﬁ.ﬁaﬁwm‘ra}mwaﬁrﬁ.mﬂr#mm@wﬁ.ﬁﬁmm
mmﬁﬂiﬁ!ﬂﬂﬁﬁimﬁﬁaﬁmmﬂﬁﬁﬁﬁﬂéﬁéﬁﬂﬁﬁmﬁ
&7 st & mﬁﬁr#ﬁaﬁqﬁﬁ#ﬁ##ﬁ&mﬁwﬁmﬂﬁﬁﬁ%ﬁmﬁﬁm
ST TS T S T e o w N UET T w@ g

AR, ST W ATt o ﬁ?ﬁﬁ#f-ﬁmﬁ'ﬁa’ri@rﬁg&wﬂ
EAT ATwe 8 27 2841 figenfEat & wog TErTeTee SR et 3 1 97 55 ey # oty
43 orelaat mmﬁmq‘mﬁiﬁlﬂﬂﬁﬁlﬁﬁ? ﬂafﬁm‘%wuﬁmaﬁ
T B e 3 a4 W#zaawﬁﬁww&,ﬁuﬂﬁzraammﬁﬁﬁm
) ﬁmmwmﬂﬁmﬁwmmwﬁﬁmmmh

T o S B Aweenyf a1 et o Wt ereTer i ¥, R v thmdr ey
%.mﬁm&mmhﬁrﬁmm#amﬁmﬁmtﬂmmﬁﬁmﬁmﬁrﬁ
% T SIST G911 w7 e 81 wwer wet 17 ST H1 22 T w9 e Ry ot & i
mmwﬁwmmmﬁmmﬂﬁﬁﬁmﬁﬁmm

A Rt o R vy &% 1 are v & ey IE § B e s o
TSTER 20 TR TR Hh Reenrd aw R &1 39wy Resnieat o 0 T, fudy
ﬁﬁ.ﬁsﬁ@m@mﬁwmﬁ#wmﬁﬁﬁmwmﬁ
mf@qﬁ%ﬁﬁ#ﬁﬂﬂmﬂﬁﬁmﬂﬂ!mmﬁfﬁ?ﬂm#ﬂ'ﬂ

/g



a1 mmmﬁmg,mﬁxmmm@mwﬁﬁhww@ |
o i 80 FO T P o, Raw SN W 2 T T T A T E AN
ﬁﬁﬁmﬂtﬁﬁwﬂrwmmﬁﬁmmﬁﬁﬁmwmmﬁﬂmm.
wﬁﬁmmﬂﬁmtaﬂ?ﬁm‘ﬁrauﬁﬁmmmmﬁmm
e e B

qﬂﬁ.ﬁﬁﬁﬁ#ﬁ.ﬁﬁﬁﬂﬁﬁ%m@ﬁiﬁwﬂrw
mﬁ@ﬁﬁym%%mﬂmﬁm@ﬁﬁﬁﬁﬂﬁﬁmmﬁ
Eﬁ.mﬁwﬁﬁﬂﬂfﬁmﬁaﬂﬁﬁﬁmﬁmaﬁwﬁmﬁmﬁmﬁ
mwﬁﬁﬂbﬁmﬁww%mwﬁﬁmﬁmﬂﬁﬁmmaﬂm
e e & e S TeeER 49 @ ey e T fin et o el T e
Sy e il i Y ol el B PO 3 fo i g 4
Tt Bl

Muﬁ,ﬁﬁﬁw#ﬁ:ﬁmmﬁé‘rﬂuﬁrmaﬂwaﬁﬁﬁm
s Al pedle HEN o wEs R e em apy S TR 1 I -]
aﬁﬁﬂm@ﬁﬁﬂ%ﬁmﬁwmwﬁgﬁﬁaﬂqmﬁmm
qeer T @ o, S 98 8 el e Al T T & B F T I
Tﬁaﬁsﬁmﬁmﬁwaﬁﬂaﬁﬂﬂﬁaﬁﬂﬁﬁwﬁﬁimwﬁﬁﬁ
Qﬁmﬁﬁrmﬁﬁﬁﬂﬂﬁﬁﬂﬂﬁﬂﬁgﬂwﬁgﬁﬂﬁmmﬁﬁmﬁﬂﬁﬁﬂ
o) o T e i ast o feerst g 17 B ged @ & §g
%ﬂ:.T:ﬂ?Hﬂﬂﬁﬂﬂﬁﬁﬂm{#%ﬁﬂﬁzm?ﬁﬁiﬁmﬁmﬁﬂﬁﬁﬁaﬁ-ﬂ@ﬂ
mwwmﬁaﬁﬁﬂwﬁgﬂmﬂmaﬁﬂwﬁrﬁﬁﬁmﬁm
%:mmﬁﬁmmwwﬁwmmmmim
& o e i el s B ¥ e e o TS

19 s



TG SFTIEl, 4B v T 13 e e ar alerHy ¥ on ey e B, o
i o v TR 81 O B okt e & R Reledes & B o ae sn e
T et § B Sl B W e S 8 AT St o, S ve e et
T &, s aferia get mrers ¥ A Ro e & et 3w aftmr ot s &
BT B O S Teil Sl ¥ SEN e W & o awe & Ry s
it m uftie &4 & By 200 S90S B0 @ wurg) dF SO 29 6 E
el & T ST afieg weatioer ST & affy v ey wm S a4

TR OieurE § ot age o ol e § e sddinee
a0 T, A e teie At off 57 o B ey e e el f e £ el
e o ot g & oiiR P gt aftie & @ ot @ e T s ) o e
W ot o a7 T BT §) o e S e & S ) ateaET T A
SR T O BT T ) W e Wt ot o, W Ao, sednag, e A
Tl ST T B T o el B, Gt X RSt vl B e W g e
i, T o e ReenfEat @ ST A W s #) O g gy St faenedt o
wfeent 5 FEH 10-10 T T B & S wwr & fd o w e deg &
TR ) A0 AT T S Y wE S A v v B

ey off, 8,908 Ceics WY wie 34 IFER-OM wOeH R 4
vitsfmeT Sl A eieRme uheda & v 0w 8w e A e ol
Cereftets 8, W G e €, vowdn dev & o oIt & il e e
maﬁgﬂaﬁ?ﬁ‘m‘rﬁrmﬁaﬁmﬁamaﬁmaﬁﬁﬁﬁh@ﬁﬂm
ST e & B B ot e aey B et it o e st ) aeet el e
81 et 1



ot v T 3 oy AR et ) vaw Al wwy & # g e § R
s =1 o S S ¥ 9E S 8 T off, &1 YA T A R
Serepr ST ST ST A S R, o i Wi §, SRR, Tl o R O
ﬂmw@ﬁ*ﬁmﬂaﬁaﬁr;’ﬁwm#aﬁmm@aﬁwﬁm
afty o AT el frder ¥ et <8 O, o e Sl aiteuEw o SRS W A
diRmETE T, 4 3 et et AR s o ok S Sha =1 @
firni

ﬁ@ﬁﬁmﬁﬁﬂﬂﬁﬂ@ﬁa@ﬂﬁf;ﬂ%ﬁﬁﬁﬁﬁﬁﬁ
mﬂﬁwmﬁ?fﬁﬁ#ﬁaﬁﬁﬁﬂﬂﬁﬂﬁﬁq.ﬁﬁ!ﬁﬂﬁ?ﬁﬁﬁﬁmﬁlm
ﬂﬁﬂ@ﬁﬁﬁﬁﬁﬂhﬂ@ﬂﬁﬁﬁﬁﬁﬁﬁﬂéﬁﬁwmmﬁw
ﬁmﬁmiaﬂ?mﬁmﬁmﬂiaﬂ##ﬁ,eﬂaﬂ%mmmﬂ?ﬂ

ﬁ#ﬁﬁmﬁ@iﬁﬂm?ﬁﬁﬁﬁﬁqmw.mﬁ,mﬂw
ﬂmaiw-er#ﬁmmmmﬁnﬁrmﬁﬁww?ﬂﬁmzugﬁﬁmﬁnﬁmﬁﬁﬁ
waﬁﬂﬂm#uﬁwﬁmﬂﬁmaﬂgﬁmﬂﬁqﬁﬁﬁﬁﬁwmﬁhﬂm
#mﬁmﬁﬂﬁﬂmﬂﬁﬁmﬁ,ﬁﬁwmmﬂﬁqﬁﬁﬁ##
&1 I N F AB| dN OE W0 fEegeT e 2| W GV T 38 e 37
iy 25 e Y, v 3 e oA @7 20 S 50 AR T 4K 6 e 87
e e o O T & T T IR SR T Rl

mﬁﬁwﬁﬁaﬁﬁﬂqﬁﬁﬂ#ﬁqﬁﬁﬁﬁmﬁ?ﬂlaﬁwirm
wivesy fefafiet &, @9 2022-23 4 259 ol T B S e & S
ﬁﬁﬂﬂﬂﬁ?iﬁﬂ@ﬁﬁﬁwﬁmﬂﬁaﬂaﬁwmﬁmﬁmﬁmﬁﬁﬁﬁ
aﬁﬂﬁﬁﬁﬂﬁmﬁlﬁmﬂﬂmﬂmﬁﬁnﬁwﬁﬁﬁ%ﬁaaﬁuﬁﬁﬁ
& = wm d e T

Eale!



Tt meefr s = et e i ang oy e e Wl we v, agifs
e SRS SE-serT B S ey o wives ofgr ¥ auT s vedi & o af
T S T e i et S e o i ane o gy 98 o SR ol
e Biel daw i, il B il ey 7 3w o @ S ot € ot ol
e iy i gwat g e uror afte e o siterea o s S § 5
TR T o & e @ s e Hiviee S W e 1 g idees g
I T 1 G W] i s g s mes dwd § Rty verer 8, e o
vl &, mifds e et an agn qdn S R g3 o T ff aga aed g e
3t =1 ST & T A E

aren oft. ge oo & T wwr o s &, oft e Rl we B A
& T TR e g e &) A Y s off o wurdy e i sy
Tt Her & AT A g e

I ey o, Sief o SR e SVeieye o efearer & g
T <A T ST e Yot i Rt 8, w8 ov sy wed 6 gl £ e
Bl 80 B Bl I @ @ oo 8 WEITE 4 Ue oy e S o E ol me
T g g SR aRe ot s a6 Ff See o @ 1 AR
THIEH WEW i ek o oft T At e, 5w R A dren T 7St UEE @t aer
1 o1 e & i s vrmar, gu R F off SR e ve aw v O
TRt % ag, 9 fong e giem A Ot | o weE v

& AT 3T O P ieiee 3 R 8 ary, F Rl e avew e e
aTEa Fifeh =8 e e F T oem T A v e i e d ded
el W W T o ) and, S e e o ey wmer &)

13y



a7 e & i ey oreY-areY A St O I S 4 o SRl B O
T 1 S 3% e @ iy S o e fie arem Reenfr w1 A S A g
a0 201314 R 8 ARG 10 TER T & e g o, A foe @
Sertare 78 @ 1 20YE 56 AT 52 BN 810 T ¥ &, TEl 8 7 I i 1 Ay
55 TG T AR e A T (o, Y O S wedl A g, 9
wirh

e gar 61 a7 oY, YR B 595 FY 347 wEe B el £, 78 of
mﬁfﬁﬂﬂﬂﬂ#mhﬂaﬂmﬁﬁﬂﬂﬁaﬁﬂmﬂﬁnﬁl#ﬁwaﬁgﬂﬁﬁmﬁq
WAgeS T FE 8 E, siee o 2 foe we T TS E, T
Wwﬁ#wwﬁﬁwiﬁaﬁﬁ?ﬂ@mﬁﬁiﬁwﬁmﬁﬂ
mﬁ#mﬁﬁﬁlwﬁ%ﬂmmm%ﬁﬁﬁ%ﬁﬂtﬁﬁmaﬂﬁ
AT & ) Wmmﬁﬁmﬁﬂ%ﬁmwmﬁﬁwﬁ@ﬁmﬁ
e o o e & ol e der @ o) i i & o witea ¥ 5 A8 A
&l

BT v ST @ ¥ U ahe Reerd! & AR @ 590 6L S
erris B T S o wii & e Bt mETg h s ot 3 Fe i agE
oTeE gy o o @ §, st T o <& #1  aae e R Afens A e
s oA & W i BT Aee diw o oy §, o ey e o frmre & s A A
comardt T T B & et o e Y At et o o A &) E T T E A
gt T ey i e A X

mﬁﬁﬁwﬁaﬁaﬁmﬁﬁwﬂqﬂgwnﬁwm#rwhmw
Hﬁrwﬁﬁmﬁmﬂ%ﬁnﬁﬁwﬁﬂaﬁﬂrﬁﬁmﬁaﬁﬂ



el SIE! anft, s e ﬁﬁﬁ,mﬂﬂﬁﬁﬁﬁmﬁ,{ﬁ@ﬁﬂ
&

ﬂmmﬁﬁﬁnﬁfmmﬁmﬁaﬁ?ﬁﬁﬁﬁ#ﬁmﬁfﬂﬁmﬁ
Ractrel Y i dor sl 4 +f 45 @ & T Sow W 0w B £ o P
siafea i 8, S of Rl 3 o e v Tar 6, 74 v o St #
T S R A &1 T e A gvawy v B TH R AR firforse
A it T et &1 el 6-7 aréivm et o Rofrmer st ofty

1 QRN T e R ey eneate vt o1 o) T s w61 & e e
%mﬁﬂamﬁmﬁﬁrﬁﬁﬁmﬂmwrﬂﬁﬁﬁ%ﬁﬂﬁﬁﬁ;
W I i i, oy e v Ay 5 garsit i e ve & fom T 8, e
S S ST N T e e o i, S o e Py ot ok wmt &
Fert =T o7 VT #1 577 W 5 = o ool s R TET A4 AT
R

mmmﬁf&fﬁﬂ?wmwmmmgﬁmﬁ
PR el & wor s =re 4 i o S < 3T T T ag
SARDAR SIMRANJIT SINGH MANN (SANGRUR): Thank you, Mr, Spuaker,
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suggestions also to the hon., Minister. We must have a swimming poos, Diympic
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military as all the forces are now posted on the snoaw caps of the Himalayas, |
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the Minister could make lee skating rinks in all the State Capitals of India, we will
be very grateful. This is not a crilicism. These are just suggestions, Thank you.
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SHRI D.M. KATHIR ANAND (VELLORE): Sir, | heard the hon. Minister's reply. |
am happy for all the information that he has given to us, With regard o the
chess compatition which was held in Tamil MNadu, he made an effort to
appreciate the steps taken by the Government, But the Tamil Nadu Government
has spent encugh money, time and energy that the entlre Tamil Nadu worked
with the Government of India to make this chess competition a grand success. |
Just want to register that.

In his raply, the hon, Minister talked a lot about various sports, But | want
to mention about one particular category of sporis, that ls. the Equestrian
sports.... (inferruptions) Sir, pleaze give ma ona minute.

Sir, in sports ralating io horses, the horses and the riders have to be
trained, In Indla, we have got a lot of enthusiastic horse riders but we have
shortage of horses as well as the orse-riding trainers. So, | want the hon,

Minister to alsg act upon that. Thank you,
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SARDAR SIMRANJIT SINGH MANN (SANGRUR): Thark you, Mr, Spaakar,
Sir. This is not a critislem of the Govemment but | warit to ask the hon. Minister
why we have not been able to send an inclan team lo the football matches in the
Gulf. Becondly, why Is the standard ol hockey defenioraling? There are three
suggestions also to the hon. Minister, We must have g swimming pool, Olympig
5Z€, in every district and skiing must be professionalised because it will help the

military as all the forses are now posted on the snow caps of the Himalayas. If
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the Minister could make ice skating rinks in all the State Capitals of India, we wil
be very grateful. This isnota eriticiam. Thesa are just suggestions. Thank you.
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SHRID.M. KATHIR ANAND (VELLORE): Sir, | heard the hon. Ministar's reply, |
am happy for all the information that he has given to us. With regard to the
chess competition which was held in Temil Nadu, he made an effort 1o
approciaty the sieps taken by the Government. But the Tamll Nadu Government
has spenl enough money, time and energy that the entire Tamil Madu worked
with the Government of India to maka this chess competition a grand success. |
justwant to register that.

in his reply, the hon. Minister talked a ot sbout various sports. But | want
to mention about cne paricular category of sports, that iz, the Equestrian
spors.... (interruptions) Sir, please give me one minute,

Sir, In spons relaling to horses, the horses and the riders have to be
treined. In India, we have got a Iot of enthusiastic horse riders but we have
shortage of horses as well as the horse-riding trainers. So, | want the han.

Minigter to also act upon that, Thank you,
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Government of India
Ministry of Youth Affairs & Sports
Department of Sports

LOK SABHA
UNSTARRED QUESTION NO. 969
TO BE ANSWERED ON 13.12.2022

Construction of Sports Complex by SAl
1269. SHRI GOPAL CHINNAYA SHETTY:

Will the Minister of YOUTH AFFAIRS AND SPORTS be pleased to
oiate:

(a} whaether the construction of sports complex by Sperts Authority of
india (SAl) is proposed on the land having the area of around 35 acres
approximately in Kandivali under the Mumbai MNorth Parliamentary
Constituency In Maharashtra and if 5o, the detalls thereof; and

(b} the reasons for delay in this regard and the time by which this
project is likely to be finalized?

ANSWER
THE MINISTER OF YOUTH AFFAIRS AND SPORTS
[SHRI ANURAG SINGH THAKUR]

(a) & (b): The Sports Authority of India (SAl) through its Regional
Centre at Kandivali has signed a Memorandum of understanding (MoU)
with the State Government of Maharashtra on 30.08.1989. The MoU
mandates permission/NOC of the State Government of Maharashtra to
SAl for carrying out the following projects on the said land: -

i. Hochkey Astro Turf - Refurbishment of existing turf;

fl. Synthetic Athletic Track - Relaying of existing Synthetic Turf
along with allied works:
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iii. 300 Bedded Hostels - New Construction /| Creation;

iv. Indoor Kabaddi Hall - New Construction /| Creation.

v. Sports Science Block - Upgradation.

vi. Hockey Arena (Teilets, Changing Rooms, Viewing Gallery) -
Upgradation.

The State Government is yet to grant the permission/NOC to SAl to
pnr.eed with the projects, as the I:and_l'i_n"l_nngs to the former. Officials
“frem the SAl, Kandivali centre have recenuy on 16.11. 2022, . held a_

meeting with the State Government officials for speedy grant of
permission/NOC by the State Government.

_—
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GOVERNMENT OF INDIA
MINISTRY OF YOUTH AFFAIRS & SPORTS
(DEPARTMENT OF SPORTS)

LOK SABHA
UNSTARRED QUESTION NO. 1747
ANSWERED ON 07.02.2023

Iimplementation of Khelo India Scheme
174T7.DR. DHAL SINGH BISEN:
Will the Minister of YOUTH AFFAIRS AND SPORTS be pleased to state:

{a) whether the Government is implementing Khelo India Scheme;

{b) if so, the time of beginning of the sald scheme;

(c]) the steps taken by the CGovernment for sports competition and
infrastructure development under the sald Scheme;

{(d) whether the Government has received any proposal for construction of
sports complex of Major Dhyan Chand Hockey Stadium, Seoni Balaghat
Parliamentary Constituency under this Scheme;

(2]} if so, the details thereof;

(f) whether the Government will approve the proposal for construction of
sports complex in Seonl under the Khelo India Scheme; and

(9) if 50, the time by which it is likely to be approved and if not the reasons
thorefor?

ANSWER
THE MINISTER OF YOUTH AFFAIRS & SPORTS
{SHRI ANURAG SINGH THAKUR}

(a) and (b) Yes, Sir. With a view to achieving the twin objectives of mass
participation and promotion of excellence in sports, the Government
introduced the Scheme of “Whelo India - MNational Programme for
Development of Sports” in 2016-17.

() Khele India Youth Games, Khelo ' .ia University Games, Khelo India
Winter Games, Khelo india Women leagues In various sports disciplines

& 3
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such as Archery, Basketball, Boxing, Cycling, Foothall, Hockey, Swimming,
Volleyball, Wrestling, etc. have been conducted as part of these games. A
total of 297 sports infrastructure projects have baan sanctioned across the
country since the inception of the Scheme.

(d) to (g) Yes, Sir. Under the Khelo India Scheme, one proposal for
Ennstruntlan of Sports Complex at Major Dhyan Chand Huske?m
Seoni, Madhya Pradesh at an estimated cost of ¥ 9,97 crore has been
received In this Ministry. The proposals are appraised and appruvad_l—fﬁn
I'h'linlstr'jr on the basis of technical feasibility, _BI“'IBI"EI'II:‘B' to the prurs:nhed |
‘parameters as well as the availahlllly of funds under tha Scheme. _ ,‘

LEL &b
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Appendix-xVII1
MINUTES

COMMITTEE ON GOVERNMENT ASSURANCES

{2023-2024)
{SEVENTEENTH LOK SABHA)
FIFTH SITTING
(31.01.2024)

The Committee sat from 1500 hours to 1600 howrs in Committes Room 'C, PHA, New Delhi,

PRESENT

Shri Rajendra Agrawal - Chairperson

MEMBERS

2

Shn Mihal Chand Chauhan

3. Shri Ramesh Chander Kaushik
4, Shri Kaushalendra Kumar
B, Shiri Khagen Murmu
&, Shri M.K. Raghavan
b/ Shiri Chandra Sekhar Sahu
SECRETARIAT
1 shri .M, Baisakh = Joint Secretary
A Smt. Sagarika Dash = Director
3 Shri M.C. Gupta . Deputy Secretary
WITNESSES
Ministry of Youth Affairs and Sports
1, Smt. Sujata Chaturved, Secretary (Sports)
2. Sari Prem Kumar Jha, Joint Secretary {Davelopment)
% Shri Kunal, Joint Secretary {Sports)
4, Shri Mimal Anand, Director
-3 ahri Bangararaju V.V.K.K. Thatavarthl, Director
Shri Subhabrata Karmakar, Deputy Secretary

e

Ms. Himanl Brhayana, Commissicner {CX), CBIC

Shri Deepak Tiwari, Commissioner of Income- Tax (05D,
Investigation, CBEDT

Shri Sibesh Verma, Joint Commssioner of Income-Tax (OSD),
Investigation-III, CBDT

Shri Sharad Kumar, Deputy Director, Directorate of Enforcement
Shri Pavitra Kumar, Joint Commissioner, CBOT

Shri Manoj Singh, Director (Revenus)
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Competition Commission of India
;- Ms., Bhawna Guiatl, Joint Director

Ministry of Parliamentary Affairs

L. Shirl P.K. Halder, Under Secretary

At the ocutset, the Chairperson welcomed the Members to the sitting of the
Committee and apprised them that the sitting has been convened to (1) consider
Memaranda containing regquests received from various Ministries/Departments for
drapping of 20 pending Assurances and (ii) take oral evidence of the representatives
of the Ministry of Youth Affairs and Sports (Department of Sports) regarding pending
AssUrances,

WA HHHRK MR RAKIA MR, bbb
KRR KK HRHHK HHARX HOHANK A0,

3 Thereafter, the representatives of the Ministry of Youth Affairs and Sports
(Department of Sports) were ushered in. Welcoming the withesses to the sitting of
the Committee, the Chalrperson Impressed upon them not to disclose the
deliberations of the Committze till the Report of the Committee is laid on the Table of
the House. The Committee then foek oral evidence of the representatives of the
Ministry of Youth Affairs and Sports regarding pending Assurances {Annexure-III).
Considering the long pendency of a large number of Assurances of the Ministry, the
Chairperson asked the representatives to give an overview of the panding Assurances
and brief the Committee about the internal mechanism in place for menitering and
review of the pending Assurances in the Ministry.

4, The Secretary, Ministry of Youth Affairs and Sports, briefed the Committee
about the review meetings being hald for implementation of pending Assurances. The
Chairpersen asked the representatives of the Ministry to furnish the Minutes of review
meetings being held from time to time for monitoring of pending Assurances and the
Ministry assured to provide these to the Committee,

5. The Members then raised guerles and sought clarifications on the pending
Assurances which were responded to and clarified by the witnesses. As some queries
required detalled replies and inputs from varieus guarters, the Chairperson asked the
witnesses ko furnish written replies on the same in due course.

B. The Committee observed that there have been inordinate defays in laying of
Implementation Reparts in the House even though the actien has been completed on
various Assurances by the Ministry of Youth Affairs and Sports (Department of
Sports). The Committee directed the representatives of the Ministry to furnish
Irrplementation Reports in respect of all such Assurances to the Minstry of
Parliamentary Affairs at the earliest and co-ordinate with them so that the
Implementation Reports will be laid on the Table of the House.
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7. The Chairperson thanked the witnesses for deposing before the Committes and
Furnishing the valuable information on the queries raised and clanifications sought by
tham,

The witnesses, then, withdrew.

A verbatim record of the proceedings prepared on the basis of audio recording
has been kept,

The Committee then adjoumed.

KA HHHAK KX, HOOHK KO A0
KA MK HAHN, M0, KA WAHHK






statement of pending Assurances pertaining to the Ministry of Youth Affairs and Sports
(Department of Sports) to be discussed during oral evidence on 31.01.2024.

'S0/USQ No. dated

Subject

. USO No, 1063
dated 01.03.2011

Inguiry on IPL

dated 29.11.2011

Accountability in Sports Bodies

S0 No. 484
dated 28.04.2015

| (Supplementary by Shri
Kirti Jha Azad M.P.)

| Mismanagement in Mational Para Athletic Ehampiunéiﬂlp
Meet

USQ No. 1243
dated 09.02.2017

| Accountability and Transparency in Sports Bodies

SQ No. 314 dated
23.03.2017

' Independent Sports Regulator

| USQ Mo, 2799
dated 05.12.2019

S0 No. 124

dated 07.12,.2021
{Supplementary by Shri
Gurjeet Singh Aujla M.P.)

Sports Academy in Odisha

US0 No. 1136
dlated 08,02.2022

Role of Sports Technology

| LSO Ne. 3052
dated 22.03.2022

Sports and Youth Welfare Activities I

10,

USO Mo, 1445
dated 26.07.2022

11.

- i1

Results of Sports Policy

09.12,2022

Need to promote Sports in India

General Discussion dated
00.12.2022

Need to promote Sports in India

13,

General Discussion by Snn
Shyam Singh Yadav, M.P.
dated 09.12.2022
(Direction by the
Chairperson)

Meed to promote Sports in India

(‘g‘{jf:;



14,

| D.M. Kathir Anand, M.P.

General Discussion by Shri | Need to promote Sports in India

dated 09.12.2022

15. USQ No. 969 Conctruction of Sports Complex by SAL
dated 13.12.2022
16. | USQ No. 747 " Implementation of Khelo India Scheme

dated 07.02.2023 |
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Appendix ~ XX

MINUTES
COMMITTEE ON GOVERNMENT ASSURANCES
(2023-2024)
(SEVENTEENTH LOK SABHA)
SIXTH SITTING
(06.02.2024)

The Committee sat from 1500 howrs 10 1545 hours in Reom No. 216,
{Chairperson's Chamber), "B’ Block, EPHA, MNew Delhi,

PRESENT

shri Rajendra Agrawal -  Chairperson

:

Shri Mihal Chand Chauhan
Shri Gauray Gogol

Shri Kaushlendra Kumar
Shri Khagen Murm

Shrrl Santosh Pandey

Prof, Sougata Hay

shri Chandra Sekhar Sahu

Secretariat

B0 24 Q) W o

1. Shri J.M. Baisakh - Joint Sacretary
2 Br. (Smt.) Sagarika Dash - Director
3. Shri M.C Gupts - Deputy Secretary

At the outset, the Chairperson welcomed the Membefs to the sitting of the
Committes and apprised them regarding the day’s agenda, Thereafter, the

Committes considered and adopted the following Four (U4) draft Reports without
any amendments:-

(i) Draft Ninely-Eighth Report (17th Lok Sabha) regarding 'Review of Pending
Assurances Pertaining to the Ministry of Women and Child Development’;

(i} Draft Ninety-Hinth Report (17th Lok Sabha) regarding ‘Requests for Dropping
of Assurancas (Acceded ta)';

(i) Draft One Hundredth Report {(17th Lok Sabha) regarding 'Requests for
Dropping of Assurances (Mol Acceded to)'; and
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(iv) Draft One Hundred-First Repert (17th Lok Sabha) regarding Review of
Pending Assurances Pertaining to the Ministry of Youth Affairs and Sports
(Department of Sports).

1 The Committee also authorized the Chairperson to present the Reports
during the ongoing Session.

The Commitiee then adiourned.
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